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Seventeenth Loksabha

=

Combined discussion on Statutory Resolution regarding Disapproval of Aadhaar and Other Laws
(Amendment) Ordinance, 2019 (No. 9 of 2019) and Aadhaar and Other Laws (Amendment) Bill, 2019
(Statutory Resolution - negatived and Government Bill- passed).
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, as Shri Premachandran is absent from the
House, I am compelled to move the Statutory Resolution.

I beg to move:

“That this House disapproves of the Aadhaar and Other Laws (Amendment) Ordinance, 2019
(No. 9 0f 2019) promulgated by the President on 2 March, 2019.”
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SHRI ADHIR RANJAN CHOWDHURY: Sir, first of all, my friend, Shri Premachandran Ji was destined to
move it but due to his absence, I have been asked to move the Statutory Resolution. I have already requested
the Chair that if it is possible, Shri Premachandran should be given the opportunity to move because he is
entitled to it.

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, we were under the impression that it will be taken up at
2 p.m. We never expected that such an important Bill will be taken up like this or else some announcement
should have come in this regard.

HON. CHAIRPERSON: You know the rules. Let Shri Adhir Ranjan speak.
SHRI N. K. PREMACHANDRAN : | know the rules.

SHRI ADHIR RANJAN CHOWDHURY : Sir, if the rules permit, I do not have even an iota of objection to
it.

SHRI RAVI SHANKAR PRASAD: Sir, I must clarify that while I was introducing the Bill, there was
objection. I clarified that. He did not raise that. Now the Bill is for substantive discussion and surely [ would
welcome all the eloquence of Shri Premachandran at the time of debate. Whatever clarifications I have to give,
I will give them in my reply. So I think enough opportunity is going to come and I wish to be enlightened by
his very eloquent interference.

PROF. SOUGATA RAY (DUM DUM): Sir, it is a Statutory Resolution therefore in any way, he has to move
it. It is not a question of his clarification. According to the law and according to the Constitution, the Statutory
Resolution has to be moved and he has to speak on it. It is because the Government had brought an Ordinance,
that is why, first the Statutory Resolution has to be discussed and then the merits of the Aadhaar Bill can be
discussed.

SHRI ADHIR RANJAN CHOWDHURY: Mr. Chairman, Sir, first of all, I vehemently oppose the way the
Ordinances are being promulgated in a frequent manner. If you observe the proceedings and List of Business
of this House, you yourself will have an idea as to how this Government has been resorting to the route of
Ordinance without any substantial rhyme or reason.

Sir, there is no objection to the promulgation of an Ordinance per se because our Constitution has the
provision for invocation of Ordinance. In the same way, the Constitution has also provided as to when, how
and why an Ordinance could be promulgated. We all know that it could be promulgated in the event of an
emergency situation or because of an extraordinary situation. Such circumstances warrant the invocation of an
Ordinance. But the way this Government has been promulgating Ordinances, it would certainly be detrimental
to the health of democracy, more so, in Parliamentary democracy which we have been pursuing since
Independence.

Hon. Law Minister is a dextrous person. I would like to remind him that during his tenure, he brought in
legislation which is in the ratio of 4:10, which means four Ordinances per ten legislation. It is also an
unprecedented record in the history of modern India that per 10 legislation, this Government is promulgating
four Ordinances. That is why we have been taking a strong exception to the route of promulgation of
Ordinances followed by this Government.

YR T BRI Tl S 3, STIDB! I DI Dig oRovd ol & | 3ATT YR HY IUR o § | 3
HBd ¢ b Ugd SMYR FARIYR U1, Afh1 B g @I § b 3T Y SMYR IYR AHR JG BT YR 138 &
| $TF SINT, YR F YR W MY §1-31 [GeRT Gted o1 37 & fos SYelidt & 57 g fovan, 39 ag fasan
| 319 W%Wﬁ?ﬂ@? Who conceived the idea of Direct Benefit Transfer Programme (DBT)? 1
would like to ask this question to the hon. Law Minister. Eﬂﬁqﬁﬂﬁﬁ%ﬁ? STUART P D a?%%, e
Old IRIg Al T JHY Gl'l_cﬂ%, meaﬁa?mag Q%% | For this reason, the way which this

Government is following is not befitting to a democratic Government and that may be called as “political
plagiarism’.
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TR S avd ¢ fob 31a 39 fav R & ifvre |

SR 19 T 31T 3Referdt 3R SrgefAdt & weh wifvTT | U8 33T gon fr U 5= & Uy
IYPT 3R §, I8 3UAT TR & Jobdl & fb 18 A b €16 ST 14 e 1 a1 el, U8 31 8 | 3
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“On any reasonable reading, it ought to be plainly apparent that the Bill flagrantly flouts both
the Constitution and the Supreme Court’s judgment which gave the Aadhaar programme a
conditional imprimatur. It is, therefore, entirely likely that the Government is banking on a sense
of political fatigue having set in over the project, and perhaps it believes it has made the
programme so ubiquitous that a few additional legislative tweaks are unlikely to shock and jolt
the dissenters. But the present move is so brazen that we will be failing in our collective duties
were we to allow the amendments to be carried out without any debate. For, if enacted, the law
will once again allow private corporations, including banks and telecom operators, to use
Aadhaar as a means to authenticate identity. Astonishingly, this change has been proposed
despite the Government’s abject failure to enact comprehensive legislation protecting our data
and our privacy.”

Therefore, I would again urge upon this Government that you should bring a comprehensive legislation
including the Data Protection Bill so that the fruits of Aadhaar permeate the targeted population without
infringing the institution.

With these words, I conclude my speech. Thank you.

%ﬁmﬁ%ﬁuﬁm TUTITT HETed, H MUd! 4=9dle o1 aTedl § I S0 03 39 fod W S &1
|
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a¥ 2019 & &9 3R it s il H, g FeT o fob SR BIS T A=K 3, O & wgm fas o et 8,
I8 ST, SMSaiRft 3R SMYR B | I B Ha A P forg, 1At & Ropie o forg 3R 3
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13.59 hrs

(Shri N.K. Premachandran in the Chair)

et d% SMUR ¥ Ffegal, 3 dffthcy quT TfAAS <7 & a1d 8, ITHT Sl SAdiRe Mo g, 98
3MTYR THR 2016 & -7 § g 3T ¢ b T8 O 3MYR T 8, I8 IS Uh Ufda—d & =q H H1H § 78l
foram Siru, =R a8 Ridtem=iiu & forw g1, @ Siftrasa & fau e |

MR, ﬁqﬁ W §arET EI'IETIT% this Aadhaar Act, 2016 and this Bill, if we see the combined spirit and the
object of both, are meant for good governance, efficient, transparent, and targeted delivery of subsidies,
benefits and services.

Ug U HRWA Wi Rl & forg sgd se19a § | & gt gar argm i ot anuR 9 fay & 98 a1
IMEefRA NN R |

14.00 hrs
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3 3R G4 & 6 3 11 o At it & RIam &, et g doeie 81 8! § fob 8 His & S wif @t
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HRUT YT | T it B aoie T Fa1 dha® gs ot | A A1 & b Io9 PRI 1 +ft 38 TSTe H=e1
TR | 3R 8 Tt Tt & ] fean ome, it oTg S8 weie & foran Sime at 2R a7 § o s=medt
TIuet cioiae @t ¢fdhTT agd SIRTH J 81 Tahdi ¢ |

3{aft 31efR T St 7 S fob o DIE A TRBR Bl HehR T | YR 2002 H 1T, 2014 F
Ugd QUIT 7 YR & &1 1 §1¢ a1 forr afSraifed afd & @, Rt ufdvagfed ufar ¥ us
3T fopue o ot SR 3T &t IR TR ¢ 3T | 39 WR Teg 8141 o Se1 & clidvol & sgd aRiwT & |
gifeiare & T 31U BIs B To! o8, 39 dig I I8 YUIH dIc H A 7471 | 39 2014 & Ugd &l
P gRI UfdTaafed UiaR @1 dfaifsd! Bl 3nféepd 21 & dgd GHiH HIE H 9o [ T | 3fédd 21
WWW% “No person shall be deprived of his life and liberty except in accordance with the
procedure established by law”. WW@Q’H%WWW%W@?@W \’rﬂg'?
3MféH 21 WP HEdl ¢ fb AR 31T 3T TRE BT BT ABR MM 1 Ifefardie & [ T | 381
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3féeret 21 BT Berd= fopar, araaeH fopar | 3 fomr TS 38 TIEIT PR WR SHRIT A R §, TS
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Tafor 39 fad § daR 1@ § | gl d gART @l 5, 31t 3MUR 2016 B Aforifea wuic 7, nft ot af
3T 8, I9H WHR A A3 sisHe forar g, Iua! JuiH HIE & Sioric & fBite fBre 3R sifssiae &I
T B ad gU sfisHe fpu g |

TR gH ﬁmﬁ HIC BT SIoTHE 37, Basically, it meets the concept of Constitutional trust and good

governance. There are observations of the Supreme Court with respect to Aadhaar Scheme in totality except
two provisions.

The Supreme Court observed that it meets the concept of Constitutional trust; it meets good governance; it
is also for the digital privacy; and the Aadhaar Project is unique and unparallel document of empowerment.

Ryt T 7 S TS WHIH &1 7, STH Hacd! 3R arcics! &1 o A1 UT, SYH & Wau™ o
Selioprr TidR, AiaTgd, Tod o TSHRA O1 §% Thise Bial, 3 dfcieddl 3717 | I8 Hie R AR
HAT B, TR BIS YR 1 TRA1 & ol ¢ Fobd & | BH SATSIhd 3 Ui <@ T8 & [ IR T Sl o
YR A &, acdexal od & | IR AT W d H TSR & THY SR <d § 3R IR 1 Aiesd 9d1 &
forg oft 3TuR G 7 | fodt ot afAfthe a1 wfekdl & forg el @ oieR afies 3meSd 1 YW &1 T e |

SgT b HaRH 57 BI 91d 7, IYP aR H oo GHH HIC - Bl § b Ugde Hicder &l T8l ¢
gﬁ?ﬁ&ra:u%maﬁwm'r@eqz%m% | 39 fore 3 foe & greig w0t off Rt s Ao 3y
|

The Supreme Court also observed that privacy cannot be the absolute fundamental rights. Eﬂa? %I'U,
if@}fﬂ]:ﬂ Eﬂﬂﬁ ij ghd % and law is to be made by Parliament. At the same time, those restrictions should

be reasonable, just and fair. m%ﬂﬂ%ﬁmm MR % |
A gg i saFT Irgar € fp Tt o MRawr €1 gt € S Ana R, ufsties sexe & faw et |

ﬁ?ﬂ'ﬂﬁé WIIT:FH% - To strike a fine balance, concern of the State and individual interest is to be taken into
consideration. 3 SR H TR HI'S 3R TH3rd St I R iR e = R |

el deb R} &1 a1d 8, 3MYR Tae 2016 § R SRS M, bR fie ok 3y & fiw
HRIIE HITS § | 31d 2019 &1 S fad 311 & 398 t IfhRMic YwHs UaRfSe § | SRR 89 2016
Tdc ff, Rt ot a_@' a ﬁ?ﬂ'—r 28 ‘Security and Confidentiality Information” Il % | Section 29 deals
with restriction on sharing information. 3T Wﬁﬂ P! R S0 | forar o Iebar % | Generation of
Aadhaar Number and it can also be used for generation of authentication of Aadhaar. WW ﬂﬁFﬁTQE

IS 2016 P Tae & U@y A H 8 3R 2019 F A A i B |

TRt SHUTRE fohUe X &1 UrayT &, Ja=H 11 3R Ja=H 23 H T Ut it fbue o1 18
Sl UTgadl &1 Uicae Bl & 3R 3P a1 I e Hl TRAR &1 ¢ | W1 g1 § fob Ta=He Bl
3T Bl | IGH e % and there can be also a power of regulator for taking enforcement
action. TRER 7 YT SHHR ITH! THTR b 8 S W[AR d1 1 W aR Tdha § |
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JUTIT Sft, 3T FTHA 2019 BTSN fod 3mar 8, ITH RIS TS BT WA 8 | 3R SBTHH Bl
DS (SR B ) Th BRIS FUY T B! Ulec! NS oIl bl § | STgT dop SIURTY & Uf=Hc P a1
2, d I8 Ugd o= It 2t 319 9¢ThR < Tl dcb B UfRHe § | 3R Pl SFSMURISSS STeT IR Tay
Bl Bl T 3Y ST bl ST Hrdl 81 dl F1 fad 2016 3R 2019 BT ¢E a1 ST f&eie Thae g | gAR
He B Hqd 8 [ Jed sizact Srer RUftied) &) ea B3 &1 9ad 8t el I3a1 g |

39 gl d RIaRE &7 B4 & ol ol St g Sfediel Set Ruvie] €, 36 off SIS &,
HO §, 7 U8 ®g Tohdl § [& Se1 RUifoid & WSS &8 il g 3R SHalfoidb o hrarared Hi €,
forr ot ot TR o 951 Sexc vadw e fohan S Wb, $9a fory Ried wayw a1 gan g | gufery
g oIl 1 SRevd 181 6, SR 3nt ot SR o Sft A gl b St Ryl o ferw il o =infew | o
U TS 2016 3R 2019 & {3 & ¢ &1 Fepd § | & Tg ol HEM, < W doubt FA E, b+ &
RESINIINERY {“Hﬁﬂldé% | Only two minutes, Sir. We have also introduced artificial intelligence in the
system. T TITT 3R $E G U8 B b gHRI W) fhTR fie &, 3 Pl SMEMHRTT I IR, BRI
3fERPRRE g &R ), Afer 3ra a1t & &7s Tbaw & I1y Y7 e 3 a1 8, o s et &1
'J-ﬁfaﬂ'l'\'ﬁf 8! PR gPhd, FNP It depends upon the blood circulation. ﬁl@ fSeae HR apars
ﬁsuﬁ'fﬁiﬂw%@uﬁqﬁ%maﬁﬁawﬁrﬁ% |s¥rl%msﬂﬁ¢rﬁ?f§rqzﬁm%‘% | 3 faet o fra
h - Ef’of SSRGS :lﬁ% | I would also like to tell you that there is a Report of Justice B.N. Srikrishna — For a
Free and Fair Digital Economy: Protecting Privacy, Empowering Indians. T9H 12 %RJIEWHTW% 336
1Y .33 BT 8, T Sfeee g Mgafed ot & mft B Afd 1S St 16T © o 39 8muds SR
TR QTN | 581 TP consent B I &, 18 Tt & 12 Sl 7= &, ITH F 7 BRIS §=] P ATYR HTS 9 §U
€, 39 oy S7ob ey SR TR Bl e ot ST & Qb 18 el T 8l W, I7p Uy ST

Uﬂﬁaﬁ % ﬁ‘T whether he can continue with Aadhaar or cannot continue with Aadhaar, it is open for him.

2019 & foa & gg it yray fasa 7 for Qo s fevador & of RTaRH ¢, 39% SHHRHE &
forg ufede tiargSe & SR ardwee afdest & fiu SR ®1s Hedl § i AR UM SIUR 761 § df SUd!
feorst T foraT o TehaT | 3 AR WA GoiH BI¢ & SToTHE & STYR W T T | This Bill 0f 2019 s in

consonance with the direction and observation of the Supreme Court Judgment and also in consonance with the
constitutional mandate.

With these observations, I support this Bill.

*DR. D. RAVIKUMAR (VILUPPURAM): Hon. Chairman Sir, Vanakkam. 1 thank you for allowing me to
speak on this important Bill. This Bill is aimed to change the fate of 133 Crore people of India. Not only that,
this Bill will also change the way the public governance is in the country. When I rise to speak on this Bill, as
it is my maiden speech, I thank the voters of my Villupuram Parliamentary constituency for this opportunity. I
thank the inspiring leader Thiru Thol Thirumaa Valavan and the Leader of Dravida Munnetra Kazhagam Thiru
M.K. Stalin for allowing me to contest elections. My stand on this Bill that this Aadhaar Bill should be
opposed and it should be sent to the review of the Parliamentary Standing Committee. Why should I oppose
this Bill? Hon. Prime Minister in his reply to this august House has mentioned about the contribution of Dr.
B.R. Ambedkar, particularly the contribution of Dr. Ambedkar to the water management schemes. [ wish to
quote the views of Dr. Ambedkar with regard to this Bill. “Political democracy rests on four premises. They
are: 1). The individual is an end in himself. ii). The individual has certain inalienable rights which must be
guaranteed to him by the Constitution. ii1) The individual shall not be required to relinquish any of his
constitutional rights as a condition precedent to the receipt of a privilege and iv) The State shall not delegate
powers to private persons to govern others.”

These are the words uttered by our revolutionist Dr. Ambedkar when he was introducing the Bill of Rights.
These words are apt to mention here for the Aadhaar Amendment Bill also. This Bill permits the private
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companies to use basic personal data pertaining to the people as per their wish. Even after the Hon Supreme
Court has clearly mentioned its view point on this Bill, on the contrary, this Bill allows private companies to
use the data of the people of this country. Justice Sikri of the Hon Supreme Court in his majority opinion on
Aadhaar Bill has stated and I wish to quote:

“ Apart from authorising the State, © even anybody corporate or person’ is authorised to avail
authentication services which can be on the basis of purported agreement between an individual and
such body corporate or person. Even if we presume that legislature did not intend so, the impact of the
aforesaid features would be to enable commercial exploitation of an individual biometric and
demographic information by private entities. Thus, this part of the provision which enables body
corporate and individuals also to seek authentication, that too on the basis of a contract between the
individual and such body corporate or person, would impinge upon the right to privacy of each
individuals. This Part of the section, thus is declared unconstitutional.”

Even when the particular section of Aadhaar Bill introduced earlier by the Government had been declared
unconstitutional by the Hon. Supreme Court, this Government without any concern for that, is permitting the
private companies to make use of Aadhaar details of the people. I wish to cite an example, After the verdict of
the Hon. Supreme Court was pronounced, the Union Government had written letters to the telecom companies
including Jio asking to explain their views in this regard. For that these companies have said that they would
not be deleting the Aadhaar data saved by them and moreover these companies said that they will file an appeal
with the Hon. Supreme Court in this regard. This Government which has sought the opinion of the private
telecom companies did not intend to seek the opinion of the people by way of consultation process. During the
course of Aadhaar related case hearing, the Government informed the Hon. Court that Aadhaar data would be
only used for implementing social welfare schemes. But in the Economic Survey presented to the Parliament,
today, Government has clearly mentioned that it has intentions to sell the Aadhaar data and earn revenue. I
wish to state a Para on page 94 of Economic Survey Vol. I, under the heading Private Sector firms as
beneficiaries.

“Undoubtedly the data revolution envisioned here is going to cost funds. Although the social benefits
would far exceed the cost to the Government, at least a part of the generated data should be monetized
to ease the pressure on Government finances.”

They have cited that by way of selling the data to the private companies, they can earn money. By way
of selling the data pertaining to students the Government says that it can earn money. The future aim of the
present Government is to go for revenue generation through the sale of preserved data of the people. This is
complete violation of the verdict of the Hon. Supreme Court. This is against the basic structure of our
Constitution. Even after the Hon. Supreme Court’s judgement, privacy has become a part of our fundamental
rights. This is the basic structure of our constitution as highlighted by Hon. Supreme Court.

The Government cannot tamper with the basic structure of the Constitution of India. This is the verdict
of Hon. Supreme Court. When privacy has become part of our basic structure, an attempt to change it will be
unconstitutional. Hon. Minister has stated Aadhaar as a valid law. This law is valid which is a basic
requirement. There is no change. It does not mean that we should pass any law merely because it is valid. It
does not mean that with the powers available, we can take away the rights of the people of this country. This
will be undemocratic. These are not merely my words. They flow from the dissenting opinion of Justice D Y
Chandrachud who called Aadhaar Act as “a fraud on the Constitution”. Parliament should take note of the
strong observations of Justice Chandrachud. Hon Minister should take note of this. The Hon Minister has said
that as many as 68 Crore people have taken their SIM cards by submitting Aadhaar details. It means the
Aadhaar data of 68 Crore people has gone to the private companies. Privacy of the people has become a
question mark. Even poorest of the poor are unable to avail medical facilities due to this. Two days ago, an
elderly woman went for treatment to AIIMS. She approached the OPD for registration. But she was denied
registration due to non-availability of an Aadhaar card. There is no provision in the present amendment Bill to
punish those who insist upon Aadhaar for various reasons, against the verdict of Hon. Supreme Court. This bill
has been introduced after the Hon. Supreme Court struck down the Section 33 Sub-section 2 of the Aadhaar
Act. This Bill paves way to sell the preserved personal data relating to Aadhaar of the people of this country to
private companies and earn money. This is against the fundamental rights and basic structure of our
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Constitution. I urge upon the Hon. Minister and the Government through you Sir that this Bill in its present
form should be sent for the consideration of the Parliamentary Standing Committee. Thank you Vanakkam.

SUSHRI MAHUA MOITRA (KRISHNANAGAR): Hon. Chairperson Sir, I rise today to oppose the
Aadhaar and Other Laws (Amendment) Bill, 2016. This Bill violates the Supreme Court Judgement. There is
a complete lack of transparency, there is a lack of public consultation and scrutiny by any Parliamentary
Committee.

You tabled this Bill earlier this year, in spite of opposition from us. You could not pass it in the Rajya
Sabha and then you issued an Ordinance, in spite of there being no extraordinary circumstances, whatsoever.
What this Bill does is, it strikes at the very heart of the primacy of an individual and the privacy of an
individual’s data. This is what the Supreme Court in their 4:1 judgement also tried to talk about. There are three
very problematic clauses in this amended Bill. First is clause 7 of the amendment to Section 4 of the parent
Act, It says that you are mandating authentication of an Aadhaar number holder for the provision of any
service, if required by law made by Parliament. So, what are you doing? You are going and amending the
parent law which is, the Indian Telegraph Act and the Prevention of Money Laundering Act.

Let me go through this Bill. Since we are discussing the Bill, I am going to go through this Bill, Section by
Section, and point out where we are. In this Bill, I have counted in more than 11 places these words ‘as
specified by regulation’. But on page 15 of the amendment Bill, there is a Memorandum regarding delegated
legislation where you say regulation is an administrative matter of procedure and it is not practicable to provide
for it in the Bill itself. But this is integral to the Bill. How are the primacy of individual and privacy of data a
matter of procedure? How in 11 places can you say that this is specified by regulation?

Now, when we go to Section 2, you are talking about an alternative virtual identity. The entire idea about
Aadhaar was to set up a unique 12-digit number. If we have gone through and traversed such a long distance to
come up with a new 12-digit number, where is the question of coming up with another alternative virtual
identity? Is this not another way to just bypass the Supreme Court judgement which struck down clause 57? In
Section 2 (aa), there is also another very scary clause. You are inserting a new clause into (aa) where you say
“Aadhaar ecosystem includes enrolling agencies, Registrars, requesting entities, offline verification-seeking
entities and any other entity as may be specified by regulations.” The same thing is there when we go to the
Memorandum regarding delegated legislation where you say this is something that is not practicable to put in
the Bill. We are in Parliament. We are debating the Bill. How can I debate the Bill and be expected to give my
assent for something I am not clear about, not transparent about?

When we go to Section 2 (pa), you say about offline verification. “Offline verification is the process of
verifying the identity of the Aadhaar number holder without authentication, through such offline modes as may
be specified by regulations.”

Again, | have no transparency about what this offline number is. You do not tell me what the method of
verifying it is. You say it is specified by regulations. It is not integral to the Bill. Again, this is completely
shrouded in mystery. Now, what does this mean? Does this mean you are handing over my Aadhaar number to
some private agency the means to authenticate my number offline? So, you are seeking Parliamentary assent
for something which I am not clear about.

Now, what if the ecosystem fails? You have set out this Aadhaar ecosystem. What if it fails? You say there
are alternatives, and viable means will be specified by law. Today, I am giving up my biometric data, my most
personal private data to a private agency. If the ecosystem fails, you are saying that there are viable means to
recourse but I do not know what they are. They have not been specified in the Bill.

We come now to Section 5, 4(a). This is very important. You say, “compliant with such standards of
privacy and security as may be specified by regulations;” Again, there is no standard of privacy and security
today. There is no data protection Act. This is a classic case of ‘cart before the horse’. You are saying that this
is going to be specified; this is going to be privacy in security. In the absence of a data protection Act, which is
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what the Srikrishna Commission Report said we should do, which Justice Sikri and the other 4:1 judgment also
laid out, how can you ask me to give up my information to a private agency? How is this possible? This is
integral to the Bill. You cannot have the cart before the horse. Give us recourse, put your viable framework in
place and we will give our assent. There is no problem.

When we go to Section 5, 4 (a) (ii), there, you are seeking authentication for such purpose as the Central
Government in consultation with the Authority, and in the interest of the State, may prescribe. This is a very
scary clause. So, it is giving you carte blanche to do anything. When the Central Government thinks of
anything that is in the interest of the State, they can speak to the Aadhaar Authority and decide. This is carte
blanche. When Aadhaar was set out, it was meant to provide for services to the poor. It was never meant to get
data.

The idea of Aadhaar was not to be acquisitive. The idea of Aadhaar was a means to give services to the
poor, to distribute subsidy and other things from the Consolidated Fund of India. That is also extremely
important. What has Aadhaar become now? Aadhaar has become a way to get information for private entities —
my bank, who is contracted to me; my telecom provider, who has no business getting my biometric
information. All these private agencies today are using this as a means to get the data. Its original idea which
was for the poor to get subsidy, has completely turned on its head.

Justice Srikrishna in his Report recommended that the Aadhaar authority should be autonomous with no
Government interference. This clause 5 (4a)(iii) completely flies in the face of that recommendation because it
says that the Central Government in consultation with the authority, in the interest of State, can do anything.

In respect of Section 7, the Supreme Court said that Aadhaar must be used to providing services from the
Consolidated Fund of India. Section 57 which was about sharing of data with private entities, was struck down.
They said ‘for any other purpose’” we will strike it down. So, Section 57 as a whole was struck down. This
particular Bill, it seems to me, is not even hiding the fact. It is absolutely open in its objective which is to
bypass this particular Section 57, which was struck down, and it allows private entities, telecom providers and
banks to get access to our biometric information. Bank accounts have nothing to do with the Consolidated
Fund of India. Telecom providers have nothing to do with the Consolidated Fund of India.

Then, you are amending the PMLA. What is PMLA? It is Prevention of Money Laundering Act. It means
that when you have a problem, if you have been flagged as somebody who is involved in money laundering,
you may have an account in the Cayman Islands, then PMLA can be used. In this case, every law-abiding
citizen is assumed to be involved in money laundering. This is a reverse onus. This flies in the face of any
proportionality that you are assumed to be involved in money laundering. Here all of us who are law-abiding
citizens must give our biometric data. Let us be flagged. If I have a Swiss bank account and if I am flagged and
you want my data by all means, you have a right to do it. But you cannot expect the law-abiding citizens to
give up their data. You are changing very substratum of the judgement; you are changing the very substratum
of the concept of privacy in our Constitution.

Section 7 (8A), speaks about offline verification of an Aadhaar number. It says, ‘Every offline verification
of an Aadhaar number holder shall be performed in accordance with the provisions of this section.” Sir, we are
dealing with the country where majority of the people are not informed. When the people get a Jio sim card,
they give up their Aadhaar number because it is giving them free data. They have no idea what they are even
giving up. In this case, which private entity is going to give it in writing and which person receiving it is going
to understand what they are getting. The Government is there to look into the interests of the poor. The
Government is not there to help private agencies to get information from them.

There is one more important thing. In respect of Section 12, the Supreme Court in its judgement said,
“There has to be a higher-ranking officer along with, preferably, a Judicial Officer.” They used the term
‘preferably’. But you have deleted it in the Bill. When my personal biometric information is being disclosed in
the interest of national security, obviously, extra measures should be taken up. When the Supreme Court says
that a Judicial Officer should be there, why have you deleted that clause?

Then, clausel6 is again very scary. You are introducing an entirely new concept which is that of offline
verification seeking entity. You are creating an alternative identity. Why should I give an alternative identity in
the hands of private individuals? This is interfering with my relationship of contract with my bank. You are
forcing me to give my biometrics by law to a bank or to a telecom agency.
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Sections 37 and 38 of the principal Act deal with penalties which are available to the authority for
unauthorised access to the Central Identity Data Repository. Recourses are available to the authority. I am the
person and it is my data, why Sections 37 and 38 are not applicable to me? Why do I have no recourse if my
data has been hacked from the Central Identities Data Repository? How come the authority has recourse and I,
as an individual, whose biometric it is, who has the first right over it, do not have access to it? What is this?

You have now amended Section 24 of the Indian Telegraph Act. You are saying that you can use the
Passport and any other document which will get notified by the Central Government. As of today, there is no
notification issued. Only five per cent people of India have Passports.

So, you have not notified the other documents. Only five per cent people have passports. So, they have to
give either Aadhaar or passport number. What does it mean? You are forcing people to give Aadhaar.

By clause 25 of the Bill, you are introducing a new Section 11A into PMLA which allows banking
companies to conduct Aadhaar-based authentication and offline verification. By amending the parent Act, you
are completely changing the substratum of the judgement; you are trying to bypass the judgement as well as the
right to privacy, which we are entitled to as per our Constitution. So, we urge you that in the absence of that,
please open this to public consultation and have the closest scrutiny by referring this Bill to the Standing
Committee.

Sir, this is what we would request you. Thank you.

SHRI SRIDHAR KOTAGIRI (ELURU): Hon. Chairman, Sir, I would like to thank you for giving me an
opportunity considering the fact that it is such an important Bill. I will be named as part of the history for
participating in this discussion. I also have to thank my colleague, Shri Lavu Sri Krishna Devarayalu, MP from
Narasaraopet for putting together this message, for whom I am stepping in because he could not make it due to
personal reasons.

Let me begin by expressing pleasure that this Bill has lived up to the Supreme Court’s directive which read
down Section 57 of the Aadhaar Act, 2016.

I commend the Union Government for clearly aiming to omit the controversial sections on use of Aadhaar
by corporate and private entities. No State in the world should directly or indirectly compromise the privacy of
individuals’ sensitive information — neither into the hands of private players nor into its own and never to a
foreigner.

[ must welcome the enabling aspects of this Bill. It attempts to create much needed regulatory framework,
enforcement capabilities and penalising powers for the Unique Identification Authority of India. Layers of
encryption are being added to conceal the Aadhaar Number and its datasets, which is an appreciable thing. The
idea of informed consent and protection of children by their guardians until adulthood are measures of a good
public policy.

Giving citizens the option to choose their preferred mode of identity verification and opening up the ambit
of complaints to them are necessary to democratise the system. The Bill stands firm on constitutional grounds
as it states that no citizen will be denied services for want of Aadhaar verification. One cannot deny that this
Bill decentralises funding by creating the UIDAI Fund that will bring self-sustenance to the project in its own
right.

All these are positive things. I am sure that it is music to the ears of the Treasury Benches. They must be
elated to know that someone from the middle order in this august House is painting a rosy picture of this
proposed legislation. They are free to think so, but I urge them to lend their ears equally to know of the lurking
dangers of our times. These days the big brother tendency of the system itself prevails to haunt our citizens in
subtler ways than one can imagine.
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Let me start by reminding you again that I come from the State of Andhra Pradesh which witnessed the
country’s biggest Aadhaar data leak or, you might say, data theft. In July, 2016, the then State Government led
by TDP conducted the much hyped PrajaSadhikara or the Smart Pulse Survey. It collected the socio-economic
and demographic data of 1.26 crore households in the State citing that it was for a more effective delivery of
welfare schemes. In the name of welfare, the TDP Government tricked the people into filling information gaps
left behind by Aadhaar. ...(Interruptions)

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Sir, this is a baseless allegation. ...
(Interruptions)

SHRI SRIDHAR KOTAGIRI: Why do you not reply when you will get a chance to speak? You can reply
when you get your chance to speak. ...(/nterruptions)

HON. CHAIRPERSON: Nothing is going on record except Shri Sridhar’s speech.
...(Interruptions)*

HON. CHAIRPERSON: Please be seated.
... (Interruptions)

HON. CHAIRPERSON: If there is anything unParliamentary, it will definitely be taken care of.
... (Interruptions)

SHRI SRIDHAR KOTAGIRI : Sir, in the name of welfare, the TDP Government tricked the people into
filling information gaps left behind by Aadhaar. In the Government’s own words, it possessed 60 per cent of
the information it needed and was going after the rest. ...(/nterruptions)

HON. CHAIRPERSON: Please try to avoid making allegations against the State Government. Please speak
on the Bill.

... (Interruptions)

SHRI SRIDHAR KOTAGIRI: Not knowing the dire consequences of this survey, people started furnishing
details of caste, family, community education, income, livelihood, whether they were beneficiaries of welfare
schemes and what amount they received for the same.

The then Government took all these details and uploaded them online through a e-KYC-based verification
system linked to Aadhaar. What then followed were a series of data leaks or what you might say, ‘data theft’
that exposed these details to the entire world. In 2018, the AP Housing Corporation’s website had disclosed
personal information and bank details of about 1,34,000 people to several private agencies.

Again in June 2018, the AP State Government portal www.ap.gov.in itself hosted Aadhaar linked details of
4.5 crore residents living in the State. These details were directly taken from the Smart Pulse Survey Data
mentioned earlier.

Again in September 2018, the AP Government put up an open data base once again of more than 23,000
farmers and other tribals. Subsidies provided to them from the AP Medicinal and Aromatic Plants Board and
all their personal data were open for all to access.

The list of leaks was endlessly growing until one day, when it all started making sense to the people. In
early 2019, people witnessed the truth behind the politics when huge number of applications were uploaded on
to the Election Commission website for removal of votes to the tune of lakhs in each Parliamentary
constituency. ...(/nterruptions)

HON. CHAIRPERSON: Hon. Member, please confine to the Bill. Your time is already over.
... (Interruptions)

SHRI SRIDHAR KOTAGIRI : Sir, can I continue to speak? It is my turn. ...(/nterruptions)
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HON. CHAIRPERSON: Hon. Members, please be seated.

... (Interruptions)
HON. CHAIRPERSON: Your time is already over. Please conclude.

... (Interruptions)

SHRI SRIDHAR KOTAGIRI: I am just repeating what had happened. Everybody knows it. It is open to the
whole world. ...(Interruptions)

HON. CHAIRPERSON: You cannot make any specific allegation. You can very well speak on the Bill.
... (Interruptions)

SHRI SRIDHAR KOTAGIRI: They conspired systematically using the Government servants, paid workers
and party cadre to conduct a public survey - all to ensure that they can categorise voters, profile them and
‘manage’ the election process in the State. The private company data-grids poured life into the illegal project
by creating a SevaMitra mobile application which was accessible to each and every ground cadre of the party
up to the booth levels and beyond.

The Telangana State Forensic Science Laboratory revealed that a mammoth 7.8 crore records of Aadhaar
data linked with Smart Pulse Data were stored by a private company. These records that belong to citizens of
Telangana and Andhra Pradesh were linked with voter ID numbers, colour photographs, names of family
members, caste groupings, whether they were beneficiaries of welfare schemes and the amount they received
for the same. A statement was issued by an Aadhaar Deputy Director that the database structure, size and file
formats recovered from the private company’s storage devices were similar to those maintained by the Central
Identities Data Repository. ...(Interruptions) This is against a private company. I do not why you are so
bothered.

Now, while the private company was booked by the Hyderabad police, till date not a single Government
servant, paid worker or party cadre has been arrested. The TDP Party was even prepared on the legal front. In
fact, back in 2017, the State Government passed the Andhra Pradesh Core Digital Data Authority Act. Section
37 of that Act states that no legal proceeding shall lie against any officer or employee for anything which is
done in good faith. What this means is that leaks and breaches are not something any official in the
Government can be held responsible for.

HON. CHAIRPERSON: Please conclude.
SHRI SRIDHAR KOTAGIRI: Almost done Sir.

Our present State Government led by our hon. Chief Minister Y.S. Jagan Mohan Reddy is striving to scrap
such draconian sections of the State law. Under his leadership we are preparing the ground to door deliver the
welfare schemes. We are establishing Gram Secretariat in each village. Any eligible person can approach
Village Secretariat and his request will be processed in 48 hours. I request the Union Government to look into
it as a mode for other States as well.

With regard to this Bill, I would like to state that no doubt it bars private entities from using Aadhaar-based
information. But there is no clarity on norms and penalties when officials within the Government itself leak the
information to private entities or open web sources.

HON. CHAIRPERSON: Please conclude.

SHRI SRIDHAR KOTAGIRI: In this case, we all saw that if an incumbent Government has the strong will
to indirectly pursue illegal means to no end, they can go ahead and execute it. Except that, they stand exposed
clearly. ...(Interruptions)

HON. CHAIRPERSON: Please conclude. I have to call the other Member.

SHRI SRIDHAR KOTAGIRI : Almost done Sir.

14/64



7/9/22, 12:06 PM

... (Interruptions)
HON. CHAIRPERSON: Please conclude. I have to call the other speakers.
SHRI SRIDHAR KOTAGIRI: Yes, Sir. [ am just concluding.
HON. CHAIRPERSON: If you want to conclude, please conclude in one or two sentences.

SHRI SRIDHAR KOTAGIRI: Finally, I would like to suggest to the Union Government to incentivise
independent security researchers to report data weaknesses for monetary rewards and domain recognition. A
lot of countries, to strengthen their cyber defence, is successfully implementing this.

Sir, I would like to conclude by offering full support to this Bill and amendments made in it. Our
suggestion is, rather than reacting to the situations, that we all should make amendments to Aadhaar in time so
that no citizen will lose basic rights like availing their vote or access to the welfare schemes that are conceived
for them. Thank you.

SHRI PINAKI MISRA (PURI): Thank you, Hon. Chairman, Sir. Let me wish this Hon. House, as my other
colleagues from Biju Janata Dal have done, a ‘Happy Rath Yatra’. From the people of my constituency, Puri, I
convey their best sentiments to this House. I am sure the people of Odisha will also be happy to receive
reciprocal wishes from this House. Jay Jagannath! It is a very important event. As a Member of Parliament for
Puri, I should have been there. But I am here today as instructed by my Party to flag certain issues before this
House. Therefore, it is important enough for me to be here.

Hon. Chairman, Sir, let me say that, unfortunately Aadhaar like GST is really a lesson that should be
obtained in the country in terms of bipartisanship. We have seen Shri Adhir Ranjan Chowdhury taking the
credit for Aadhaar saying that they initiated it. Now, they are opposing it. Unfortunately, the Treasury Benches
today, are waxing eloquently in terms of Aadhaar. They were opposing it, when they were in the Opposition
like the GST. Unfortunately, this is not good for this country. Therefore, I implore both the major political
parties that in future at least when they know in their heart of hearts that there is something which is in the
interest of the country, they should come up with constructive suggestions as we do in Odisha, rather than, as a
matter of principle, just keep objecting.

Let me say that most of the issues today are settled by the Hon. Supreme Court’s judgement — majority 4:1
Judgement as well as the earlier judgement of Justice Puttuswamy which is the Right to Privacy Judgement.
What the Government is really doing is tinkering a bit with the law. It will continue to tinker with the law. It is
a new law. As this law distils and crystallises, we will see that many more amendments will come about. But
the fact is that the basic fulcrum of the law is that the vires has been upheld and the constitutionality is upheld.
Therefore, now, there is no question of going back on Aadhaar. Aadhaar is a good law; Aadhaar is a good
practice. That is the first thing that we have to acknowledge.

In fact, the Odisha Government, right after the recent Constitutional Bench judgement, have given effect to
it in large measure and we have been benefitted by it. Lakhs and Lakhs of people, who ought not to have been
benefitted from the Government’s scheme particularly from the new KALIA Scheme that we have initiated
recently for farmers’ welfare, have been weeded out. Thanks to Aadhaar. It is proved that it is beneficial in
Odisha. Therefore, as a matter of principle, I believe that Aadhaar is a good law as the Supreme Court has said
and it is good in practice and execution as well.

The misgivings that have been projected in this House and principally by a very ardent opponent of this
Government who, I think, in principle, is TMC led by Ms. Mahua Mitra Ji who actually said that we are, in
principle, probably happy to support this legislation, provided the other limb that the Supreme Court has
mentioned, the Data Protection Bill, should be brought in simultaneously. That seems to be the basic sentiment
of a certain section of this House. That sentiment, may I say, Hon. Chairman, Sir, is not unfounded. I think the
Hon. Law Minister who is a very senior advocate himself, will see that the Supreme Court judgement is not
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just full of pious homilies. Practically, the Supreme Court judgement is in the nature of directions expressly
given to the Government or, in any event, consented to the learned Attorney General.

Sir, I want to stress on a few passages of the Supreme Court judgement which are important as we are
suffering from some practical problems because of the absence of the Data Protection Bill. I think it should
have been really brought in along with this so that the House could have, on bipartisan basis, cleared both.

The Supreme Court has clearly said in Justice Sikri’s Majority Judgements and I am quoting:

“We have also impressed upon the respondents, as the discussion hereinafter would reveal, to
bring out a robust data protection regime in the form of an enactment on the basis of Justice
B.N. Srikrishna (Retd.) Committee Report with necessary modifications thereto as may be
deemed appropriate.”

This carries on all the way through : “Notwithstanding the statutory provision discussed above, we are
of the view that there is a need for a proper legislative mechanism for data protection.” So, it is a virtual
mandamus given to the Government.

It goes on to state that : “The Draft Bill and the Report cull out rights and obligations of the data fiduciary
and data controller respectively”. It further states that : “There may be indeed scope for further finetuning of
this law through a consultative process. However, we are not far away from a comprehensive data protection
regime, which entrenches informational and data privacy within our laws and legal system. We hope that there
would be a robust statutory regime in place in the near future”. This is as good as a mandamus given to the
Government.

Justice Bhushan’s Judgement again concurs that : “The Report having been submitted, we hope that law
pertaining to Personal Data Protection shall be in place very soon taking care of several apprehensions
expressed by petitioners”. Here also, I think that the hon. Members like Shrimati Mahua Moitra and other
speakers have indeed expressed the same kind of apprehensions.

Now, let me straightaway draw the kind attention of the hon. Minister -- since he is also in-charge of two
very important Departments of IT as well as Telecom -- that information and data now is the new ‘oil’ of the

215! Century. This is going to be how the society is going to be driven going forward. Therefore, whoever
controls information and data is going to be in this incredibly powerful position to be able to control our lives.
We have seen in a country like the United States, which is a powerful country, where there is so much debate
now on whether the US elections were actually influenced by Analytica, a British company, at the behest of
another foreign power. There is a massive amount of debate on that issue in the United States. The reason I am
saying this, and I do not intend to target ‘A’ company or ‘B’ company, but, for sure, we have a neighbour who
is hell-bent on aggrandizing data and information from India and this is not going to be for the benefit of India
and Indians. It is going to be for their benefit and their future because they actually believe in planning
centuries ahead.

It is very ironical that Mr. Shashi Tharoor and the Swadeshi Jagran Manch who are completely opposite
sides of the coin, yet they are on the same page as far as, for instance, this Chinese company called ByteDance,
which promotes Tiktok and Helo in this country. Both of them are on the same page. The Swadeshi Jagran
Manch has written a savage letter, a stinging indictment, to the hon. Prime Minister showing how this
particular company is engaged in such iniquitous, nefarious, egregious activities in this country that ...
(Interruptions)

Sir, [ had 10 minutes at my disposal, and it is not even 8 minutes. Mr. Chairman, please. I am watching the
clock like a hawk. ...(Interruptions)

HON. CHAIRPERSON : Sorry. The time allocated for you is just four minutes.
SHRI PINAKI MISRA: Kindly give me a couple of minutes more.

HON. CHAIRPERSON: [ am just cautioning you. Definitely, this is a very important Bill where academic
and intellectual exercise is required.
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SHRI PINAKI MISRA : Mr. Chairperson, I would be the last one to waste the time of the House. It is in the
interest that Members know what will happen.

HON. CHAIRPERSON: I am only cautioning you that the time allocated to you is over.
SHRI PINAKI MISRA : Kindly give me another couple of minutes.
HON. CHAIRPERSON: Yes, please.

SHRI PINAKI MISRA : The reason | am saying this is that three hundred million users in India alone are
today using Tiktok. Two out of three Tiktok users are coming from India. So, can you imagine the amount of
information and data that is being aggrandized by them? Their reply to Mr. Tharoor was that : “We have no
existing relationship with the Chinese Government.”. What does that mean? It means that you had a past
relationship, and going forward, there is no guarantee that you will not have a relationship in the future.

It is well-known, as the Swadeshi Jagran Manch letter says that any kind of under-bidding or under-
cutting that takes place in these telecom sector tenders in India is done by these Chinese companies because
they have the full backing, might and the power of the Chinese Government. Otherwise, there is no way that
they would be doing it. They are sharing all their data with the Chinese companies as well as with the Chinese
Government.

Eventually, it is very important that going forward, the Treasury Benches also recognise the fact that
while today they may be beneficiaries of agencies like Tiktok and Helo because perhaps it is said that it was
helpful in their winning the elections, tomorrow, the very same agencies and instrumentalities would turn
against you. Therefore, you would be ‘hoist on your own petard’. Eventually, we are all going to be victims
because we, as Indians, are going to be victims.

Therefore, I would urge the hon. Minister that the time has really come when companies, which are $75
billion to $100 billion companies, are operating in India with Indian money should be governed by some laws.

15.00 hrs

By the way, they are paying people to be their users; to be giving them information; to be information
providers. They are paying handsome amounts. It is also causing social tensions.

The other day, in Odisha, in a children’s paediatrics hospital, there were nurses on Tik Tok, who were
dancing to Hindi music, in full nurses’ uniform. It is shocking to see what is happening because people are
being paid for it. The hon. Minister is well meaning when he brings in this legislation in line with the
judgement of the Supreme Court but I request him to kindly see that the other section or the other limb of it
which the Supreme Court has virtually directed the Government to do. I request the Government to bring in
your data protection Bill because we need protection from these kinds of egregious agencies which are
otherwise going to create mayhem in this country.

With these words, I finish my deliberative process, and I would urge the Government to kindly consider
this going forward. We are supporting the Government on this very important Bill.

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Thank you hon. Chairperson, Sir, for giving me the
chance to speak today. I stand here with the aim of opposing the Aadhaar and Other Laws (Amendment) Bill,

2019.

Sir, without a robust data of protection Bill, the Aadhaar and Other Laws (Amendment) Bill is an
irresponsible legislation. While we can’t have in this country an adhoc legislation that simply determines when
privacy will be accorded legal protection in the form of various laws, such as the Information Technology Act,
the Indian Telegraph Act, the Indian Contract Act and the Aadhaar Act, what we don’t have is a comprehensive
and an exhaustive definition of what constitutes as private data of the citizen. How it ought to be protected for
the sake of privacy, and not for the sake of breaches or attempted breach? So, the need of the hour, hon.
Chairperson, is this.

As the Supreme Court had recommended in its Five Judge Bench in 2018 as part of its landmark
judgement which Shri Misra was just mentioning in K.S. Puttaswamy Fersus Union of India is a robust - and I
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quote — data protection law that treats citizen’s fundamental right to privacy as established by Article 21 and
Article 19a, as not just the basis of the law but also the purpose of it. So, only when we have such a robust
framework, can be begin to safeguard citizens’ private data, and the rights and ownership over their private
data. Until such legislation is in effect, even a voluntary or consensual use of Aadhaar data by private players is
a gross infringement of privacy. At the very least, it is irresponsible. I have a few examples.

7 gt Iufyd AT Tl & 1Y ITH! AR HA1 I | 3+t MR el aTHH Urgde Hwf-af
& U g | ¥ IR ST, I8 98 B 81 U7 §b 3HBISC 81, T Td 3MUDT YR BTs FaR b MTD!
IR} UM iR} A BT B B | | 31T Fe QIR fh 3R 3419 30+ gRaR & 1 91t & & aR
Bfed W & I D! THSGRI 391 gl & | 9 I8 H JHd © b o ford YR 1 garsai @iad © |
3T T WA § 3R HY HUS UG- UHE B § |

IR, 7 31! g8 1t ad1 Trgdn § & T SHaRt 3R fardl S2aiky Sl & U ugd SR a8
SR S TG S 8 o SHTUd T2 & GHT BT SHRT 8 Fiifs 37T 8 AgH IR §oIR 30 & & BI
ZaTs @I € | 99 311U 30 URAR & 1Y A1et H &1 TR Gl H-M offd § ol SRARY HH-ai e ¢ad
SING 399 & 1T Smaeh ) S o PRy Tl 31 T, T 3 I & T STud o3 &Y g @ iR
e 3P HAR AT gNT ot UifaH ) 98 F¢1 R Tl | 359 A1al-RAar 817 & A1a 3y |
STEEt o6 3170 I8 U Thftgd )R @11 | 39 aRe ¥ 98 ST fgs €11 ¢ | U8 4R e 93 8 3R
Y WA § 5 T0mH U8 quTef & T8 T & U 31T B ara B Gt &7 1R SeT iR 3TUR HTs UST
g8 | 31U I8 WAT b IS umw yuH fhel s dwl & gri # ugde [t #1 ¢ 3arg |

3T Tt off, TRl R G 1...(Tau™) 3rexofig O3t St sn ot | Jg v g o | g1
TS € | At off ST ... (caaem)

HON. CHAIRPERSON: You may continue your speech. The other hon. Ministers are present here. ..
(Interruptions). Your time is very limited.

SHRI RITESH PANDEY: Sir, this is not fair.

HON. CHAIRPERSON: You please address the Chair.

ot fea=r uTuSy : HEiey, 3R 39 WM, A Wt U UUHi & UM I STIUSI g g | 3R d fhdt
3RTSIh dcdl o g1l § 39 ST bl ¢ 2 § 3R 3 ot T, WG safrd & ur =i Sudl & forg =i Bt
F FW 3T B Ad 8, dl ITY I7! AEsd B et S | 6t 86 7 erprde @i df | 3STR 98
e foedt STdpard! Tiafafedl # for g, df ae foed! foram, fardil Hoigr & AH R U& BiH gId
HIP, U §b PI3c WABR 3 A} bl ISTH S Tebdl g | 8T deb b 3T 7ial & aHH 1S &
I G H 1A ¢ | HR & 1 B SHMUR FT1S [T Aarsd B da, it & 91 TR W1l Wiadhs
gqglqlsﬂ Lﬁlrﬂ@%r;dmu o BT BHIb I TIdl H U1 IdT SI1dT & 3R ITb! YT3Te! 8 BT BTH il
| ¥ Fe ISR & |

Secondly, [ would like to address the issue of reintroduction of access to Aadhaar data on the premise of
national security. This is very, very important. The Government has attempted to reintroduce access to such
data, which was determined unlawful by the hon. Supreme Court in 2018, by simply replacing the word ‘Joint
Secretary’ with ‘Secretary’ in Section 33 (2) of the Aadhaar Act. This action by the Government goes against
the recommendation of the Justice B. N. Srikrishna Committee which in its Report titled ‘A Free and Fair
Digital Economy Protecting Privacy, Empowering Indians’ has recommended that replacing sole executive
action in the context of surveillance with judicial or independent oversight observing that sole executive review
in the lawful breach of citizens’ private data is not at par with other comparative democratic frameworks in
Germany, United Kingdom and South Africa.

This attempt of legalising breach of citizens” data in the name of national security is a dangerously
powerful mandate in which it allows the Government to infringe the Fundamental Right to Privacy as
guaranteed by the Constitution in article 21 and article 19 (a), which is, I quote, “is an intrinsic part of life and
personal liberty”.
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In the end, I would like to say that this Government during the last five years and especially during the
last five months has proved itself extremely irresponsible when it is not determining who it considers ‘anti-
national’, who it considers ‘against the interest of the nation” and who it considers ‘a threat to national
security’, be it journalists, academic students or ordinary citizens who exercise their Right to Expression and
Freedom of Speech.

Hon. Chairman, I would like to conclude with what the hon. Prime Minister said in the House on the

25t of June. IBI BT AT fh HRA A Ahca TAUT & U=l § el U1 §3MT §, Aebad sHRI ST § |
ARIER, # U481 UR 98 ST ITgT b STSTaIed & ford gU Wfaem # 39 usll # i g6b! iR
f3u gu g, Ued 37 USRI & QR&rd frar 9w | a1} ot SicRiet & §, 98 Seex & | §61 9a a1l &

Ty ¥ g8 IR 98 §U 9 g ¥ g8 Fded S 6 59 e, IR aTd IeHid 8 SR ISaR...
(CIEEIN)

HON. CHAIRPERSON: Please conclude.

ot fd=r UTUSy : WEIGY, S SRS fod H S1UAT Ha & T B Y | BRI S SR & o gl R Apae
B! Bred APfed H 39 fodd H SR YR B 1 SIxd © |....(SAdYT) JHD! TR AN X | YJdTe |
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AT GUTUTT A8 led, MUR AU, 2016 & GRT HRA A XgA ara GH @ & 12 3Pl B Th
TP S SUTH BRIPR Ueb [AFRIY UG &) T T f3m 71 o |

U HEISY, STd T8 URY g3 dl 3P TIY-1Y for avg ¥ SR & ARl A A1 3fed fagR)
Sft gRT S 97 2002 A AT faran a1 o1, 39 oA A o1 fadus @ gea A, 3811 SMUR & U A-Ia
&t ot | 3O gHy gUR TR reiter & gerar St | 31 e e TiferenT - 494 3R IS 1Y 38
g1l B AT GUIH PIC B SRR (61 4T | TTHT S I DI BT dels & §I¢ AHA1G Jare
w%?@%mﬁw%wusﬁ%W%WW,WW%ﬂsﬂﬁmﬁmmw
&M fHar e |

JUTIfd TEied, ST T1Y-T1Y & U8 He1 dIedl § (& 39D oY 86 ANl oI Uiey ST IS |
afad @1 ARy Uge 1 811 & SRV ERBR B 9gd IR AISHIY, T8 Gioqs! 8, T8 SU- &1 gieqe! &),
QTR $1 GiS] g1, U Y, I b1 GEUTNT 81 8T UT | 36T U IaTeRvl 3fgry | 4 fiedan 3 | 9
1985 &1 T YT 7, SRy fawg & g a1 77 U fob 39 THa & debTai U Ht off & JHg #
Hrargial, S H By 74 ®t U Afgar It 5= 319t 12 a9 3t 7 B dad 40 ¥UT H i€ 99
foar u1, ife Iud URaR & U TH &1 918 81 9T | 39 G0 & U™ J4AT 4t Ioiia el S = 39 a1
) WeR far o et & I & forg et off e = ot €, 37 e S fargq 9eia €,
IGD] Had 15 =T d &1 ATl b Ugd 8l & | 85 URIId U1 U Gardl & o 8§, SheR 3R TF a1l
& o1 ST 8 | 37 AN A U R ¥ YU ST RET 7, A fe=ifere § 1 3 gan gt 1 U R P S i as
WTd-SITd 98 O ST 81 ST € |

YUY HeIey, T 3! I8 He-1 digdi g [ o Irg A1 39 S5 el & forg Tud e 3@ 3, H aga
H&U H U §1d g1 Aig' fob U TifigddR A Ueh BlcT 91 H1ed ferar 4T, o gd U afad &1 Idl &t
T B S 8, Al 98 9D S TEPR & U gRER TSI © | P! UM & & g A 31 § 3R
IZAY USRi Hg ¢ & [ 3% Tgi N GG B 718 ¢ | S WRBRY 3M1eHl SiT g, 98 T8 Al R Aa1 § fb
39 fd DI TG B TS § | IS §1G ISP U UgaH Tfad H3A & forg, F Targ & & g fas ugat
I8 3UHI SIS, 68Tl &, I hedl & 1o ufSd g1, I8 dl H- 7 for, oifos=1 T/ Wl 81, I8 &4 | for
ST | f5R ag et fRaran &, Hus ue- fexarar g, Afe Su@! IRt aTdl & 91y, 3 U8 ol H8d & [P 3T
el 4 P 8 Tobd ©, 31T el &3 &b 81 Ybd g, Qi 37 del o 8, 3P| UgdH & 8l | ST I8
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NS YT b BIs T U UgaH &9 Al ! I | o Trg SRATE &1 g goi o1, 39 9Hg IH-
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HH A HH YR, s GRT§H TRIel PI 3! YIAUTT & BT HH B 1 3 &, GH AN Gagw(d 4 39
38T B! g8l UTRd &< | Igd-9gd Y=udIq |

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, thank you very much. I stand here on the
day the Economic Survey has just been published. It is a very interesting observation that the Economic Survey
gives you the vision of the Government. Sir, if you see the Volume 1, with your permission, I would like to
quote and read. It says, “...data ‘of the people, by the people for the people’.” A point was made earlier that
data is the new oil.

It really makes an interesting chapter. With your permission, I would like to read just a few lines. Under
the headline ‘Private sector firms as beneficiaries’, it reads, “The private sector may be granted access to select
databases for commercial use. Consistent with the notion of data as a public good, there is no reason to
preclude commercial use of this data for profit. Undoubtedly, the data revolution envisioned here is going to
cost funds. Although the social benefits would far exceed the cost to the government, at least a part of the
generated data should be monetised to ease the pressure on government finances.” Is there a problem with the
Government’s money? Is that why you are selling data? If you are selling data, then this whole debate is
meaningless; and after all the points which the earlier Members have stated, there is nothing more to say.

There is another part to it, “Alternatively, data sets may be sold to analytics agencies that process the
data, generate insights, and sell the insights further to the corporate sector...” It is a shame. This is people’s
data. ...(Interruptions) “...which may in turn use these insights to predict demand, discover untapped markets
or innovate new products.” I don’t know what the new products are; God help us. “Either way there is a
tremendous scope for private sector to benefit from the data, and they should be allowed to do so, at a charge.”
Again, you are selling. “Fortunately, stringent technology mechanism exists to safeguard data privacy and
confidentiality even while allowing the private sector to benefit from this data.”

There is nothing really left for me to speak. It is a shame. This is what has come today. I want a straight
answer from this Government. What is this? It is completely in contradiction with what the hon. Law Minister
of India has said here. | want a clear clarification because you are cheating the common man. I want this on
record. The common man is cheated according to what they are doing. What privacy laws are we talking
about? It was really interesting because the hon. Minister in his opening remark said how Aadhaar is something
that they created. It is very interesting. GST, it is their Bill; Aadhaar, it is their Bill; Direct Benefit Transfer, it is
their Bill; Food Security is their Bill; NREGA is their Bill; PAHAL, which they have renamed as Ujjwala, is
their Bill. I would just like to put this straight on record for this entire House that all these Bills were
introduced and implemented under the leadership of Dr. Manmohan Singh during the UPA. ...(Interruptions) |
would like to put something else on the record....(/nterruptions) As far as demonetisation is concerned, we are
not taking credit for that. ...(Interruptions) I am also supporting it with a document. This is a document of the
Standing Committee of Finance (2011-12) on the National Identification Authority of India. If I remember, all
of you were sitting on this side and we were on that side. As everybody knows, the Chairperson of the
Committee of Finance is always from the Opposition. At that time, Shri Yashwant Sinha was the Chairperson
of the Committee and the entire Committee had objected to this. This is all on record and I am willing to place
it. They had said in their observations that this will make illegal immigrants entitled to an Aadhaar Card. What
Shri Ajay Kumar was just now saying in his speech and what the BJP’s line was in 2011, shows the constant
double face of the NDA. When UPA brings something, they will object to it. But when they are in power, they
are only growing on the programmes which the UPA started. It is really sad and shameful that they have
benefitted from whatever the UPA had done.

There are two queries that I would like to raise. The London School of Economics and the McKenzie’s
have shown great loopholes of privacy in this. I just want to ask a question to the hon. Minister. The General
Data Protection Regulation came into existence and India also has it, but it is only in public domain. Why all
these objections if the NDA was so worried about illegal immigrants getting Aadhaar Card? Why have they not
brought the data protection Act?
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I would like to ask a pointed question. Be it UK, be it USA, or be it Australia, all these countries do not
have this identification. My question to you is this. If this is aimed at only people who are receiving subsidies
from the Government, why is it mandatory?

The hon. Minister said people were so happy that they gave it for nursery admissions. Shri P.P. Choudhury
said people were willing to give it to the banks. Nobody had a choice. Thank God, when the Supreme Court
struck it down, they backed off. The inflated balloon which the Government had made was actually deflated,
thanks to the Supreme Court. Otherwise, nobody was doing it out of choice.

Today, even if your child goes on a trip, the school is asking for an aadhar card. His aadhar card is
connected to yours. He is talking about all that data with great pride. You can apply for a passport. You have a
fast system now. Why is aadhar card compulsory now? What is voter’s identity card then? We all have voter’s
identity cards. I cannot really understand why aadhar card has to be used. They take great pride in saying 65
crore people took mobiles — I do not buy that claim — because there was no option. It is almost becoming like a
police state.

[ would just bring up two quick points before you. The only point I want to make is this. The Government
is insisting that they have saved money. This is one figure [ would like the hon. Minister to clarify. He says that
they have saved over a lakh crore rupees. I really want to know considering all the benefits and subsidies where
he has got this figure from. In many districts, I see — you would also see when you go to a village — a lot of
people say, ‘We do not fall in BPL category. Please put us in BPL category because it is 2011 census that is still
going on.” So, it does not mean that just because of aadhar intervention they are saving lakhs of people. People
are still hungry. Look at what happened in Bihar. A hundred and fifty children have not died because of litchi;
they have died because of malnutrition. If aadhar is so effective and you are serving so many lakhs of people,
how are there so many malnutrition deaths in this country? I think, this is all a hoax.

I am not against technology. This entire House in one voice is supporting transparency and honesty. It is
not that only they are full of honestly. Let us not get into this high morality that this Government is obsessed
with. [ would just like to request this Government not to misuse our information. It is only going to become a
police state if we do not get our act together.

There are a lot of cases still going on in the Supreme Court. [ would just like to finish my speech my
quoting Nietzsche, who is a great German philosopher, ‘All things are subject to interpretation, whichever
interpretation prevails at a given time is a function of power, not necessarily the truth.” So, I want to tell the
BJP that just because they are in power, it does not mean all that they say is the truth.

Thank you.

15.28 hrs
(Shri P.V. Midhun Reddy in the Chair)

SHRI P.K. KUNHALIKUTTY (MALAPPURAM): Sir, to talk about the Bill is not a question of who
support this Bill and who are opposing it.

We all know that the world is becoming more and more digital; countries are becoming totally digital; and
all the societies are becoming ditigal. So, digitalising is very important and this technology has helped make
things simple and easier for citizens. As he said, transparency and getting benefits to the citizens are all good.
The Supreme Court and that too a full Bench has debated the issue over a long time. Members have mentioned
about the importance of privacy and the aspect of leakage. This was established here by those Members who
spoke earlier. Why is it that the Government is not bothered about that? Is it because of any interest? Or, is it
that they just do not care about that?
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We are not against the Bill. There are reforms which were initiated by the UPA earlier. I was in charge of
information technology for almost ten years in my State. Kerala is a State where things went on systematically.

We had campaigned for digital literacy. Later on, we initiated the process for its connectivity. We
made the people of our State almost IT-literate. Aadhaar is also very popular there. People use it voluntarily
for many purposes. We are not against that. Nobody can afford to be against that because the world is moving
towards it. The world is becoming digital. Society is becoming digital. Today, everything is dependent on that
and that is why a lot of invention has taken place in this country. Everything is IT-enabled. Voting is IT-
enabled, though it has its own problems.

But the question connected with the use of technology is that of privacy and transparency. The full
Bench of the Hon. Supreme Court had a quite long debate on this and it made certain recommendations. It
recommended that we should not make it mandatory. But the Government has not cared about it. The
Government has not taken into consideration the entire debate and the verdict of the Supreme Court while
bringing this Ordinance as well as the Bill and that is why we are criticising it.

Nobody is against the technology. Nobody is against any reform. Reform, based especially on the new
technology, is the need of the hour and we should go ahead with it. But the Government should have brought
the Data Protection Bill along with this Bill. Why is the Government hesitating to bring that Bill? The
Government should have honoured the privacy of the people. It should have taken into consideration the
dangers that the leakage of data can create. It has been established by Members here that leakage of data can
have many-fold consequences. It can affect the country’s security. It can affect the citizens’ security. It can
lead to a number of issues which can create problems for the nation itself. But the Government is very careless
and it has not taken into consideration the verdict of the Court at all. Otherwise, the Government would have
brought the Data Protection Bill along with this Bill.

As was mentioned by some Members, the Government is in the habit of tying the cart before the horse. At
the time of demonetisation also, the Government had just declared that tomorrow onwards everybody will be
transacting digitally. How can, in a country like India, one can declare that from tomorrow all the transactions
will be done digitally? That is how the Government handles things. That has proved to be the biggest blow to
India’s economy. We are even now struggling to survive from that. That is the reality.

Such reforms, which do not take into consideration that India is a country where people are not even
literate, are of not much use. How can people, who are not literate, make use of this particular technology in
doing certain things? The Government has to take care of all these things before bringing in such legislations.
The Bill should have enough privacy protection and transparency. This was the basic recommendation of the
hon. Supreme Court. The Government has not looked into that at all.

That is why, we are pointing out this. There is no question of not opposing. I have said that we are all
for this particular reform, that is, Aadhaar. This is popular among people also. But along with that, the Data
Protection Bill should also come up. I want to point out that.

In that spirit, I oppose this Bill.
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HON. CHAIRPERSON: Just a minute. Hon. Member, Mahua Moitra Ji, we are not supposed to talk to the
officials in the Gallery.
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SHRI P. R. NATARAJAN (COIMBATORE): Hon. Chairperson, thank you for giving me the opportunity to
participate in the discussion on the Aadhar and Other Laws (Amendment) Bill, 2019.

Sir, this amendment Bill violates the Supreme Court’s decision on the Aadhaar project and puts the data
and privacy of Indian residents in jeopardy. Lack of transparency, public consultation and scrutiny by any
Parliamentary Committee are all glaring omissions. On behalf of my Party, I strongly oppose this Bill.

This Bill is in contravention of the judgement of the Supreme Court. The question is whether it is
voluntary or mandatory. According to the Government it is voluntary in nature, but all the Government
organisations including Reserve Bank of India say that it is mandatory. So, it is against the order of the
Supreme Court.

I would like to refer to the problematic clauses of the Bill. First, amendment to Section 4 of Clause 7 of the
Aadhar Bill; amendment to Section 4 of Clause 24 of the Indian Telegraph Act; insertion of a new Section 11A
in Clause 25 in respect of the Prevention of Money Laundering Act, 2002. All these amendments are meant to
benefit the private managements.
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So, I am opposing this Bill. The Bill may allow private entities to continue to hold Aadhaar data in
disregard for the Supreme Court judgement. The Government’s latest move encourages continued collection of
citizens’ data through the use of Aadhaar-based authentication which again is contra to the Supreme Court
judgement and it reflects the intention of the Government.

Fourthly, privacy and security concerns related to Aadhaar remain unaddressed. A special law like the
personal data protection law must be there. It is not there now. Public consultation is not done by the
Government properly. So, I oppose the Bill.

SHRIMATI ANUPRIYA PATEL (MIRZAPUR): Hon. Chairman Sir, on behalf of my Party, Apna Dal, |
rise to speak in support of the Aadhaar and Other Laws (Amendment) Bill which has been brought to replace

the Ordinance promulgated on 2"d March, 2019.

As we all know, this Bill also intends to amend the Aadhaar Act, 2016, the Indian Telegraph Act, 1885
and the Prevention of Money-Laundering Act, 2002.

We all understand the background of bringing this Amendment Bill today. It was in 2017 that the
Supreme Court held that the right to privacy is a fundamental right under article 21 of the Constitution. It then
went on to further examine the various claims which were made with respect to the validity of the Aadhaar Act
only to further rule that Aadhaar does not intervene with the right to privacy of any individual. But at the same
time, it also banned mobile service providers and banking service providers to use Aadhaar authentication as a
means of verifying the identity of their clients without a law permitting to do so.

It was in the context of these developments that the new Aadhaar (Amendment) Bill is being brought by
the Government. It makes certain very important provisions which says that now an individual may voluntarily
use his Aadhaar number to establish his identity either by Aadhaar authentication or by means of an offline
verification.

Also, in the case of a child’s enrolment, the agency has to necessarily seek the permission of the parents
or the guardian and once the child attains the age of 18 years, he may even cancel his Aadhaar number.

The third and the most important provision is, the mobile service providers or the banking companies can
verify the identity of their clients by using three important documents. It could be Aadhaar authentication or
passport or it could be any other document which is notified by the Government of India.

This is where my first question arises. I request the hon. Minister to pay attention to this point. Consider
a situation where the other documents which we are talking about in the provisions are not being notified by
the Government. Then the only two options that we are left with is either Aadhaar authentication or passport.
Now, if an individual does not have a passport also, then the only option that he or she is left with is Aadhaar
authentication. That means we are back to square one. We are coming to a situation where we are making
Aadhaar authentication mandatory.

I would like the hon. Minister to please explain as to what we are supposed to do in such a situation, if it
arises, which most likely will arise in some or the other cases.

The second question that comes to my mind is, the Supreme Court has said that Aadhaar authentication
data should not be retained for a period of more than six months but Aadhaar regulations do not specify any
certain duration. Would the hon. Minister shed some light on what exactly is going to be the duration for
retention of Aadhaar authentication data?

The third question which comes to my mind is regarding biometric information. As per the Bill,
biometric information includes our finger prints, our photographs and our iris scans. And the Bill says that
another category or type of biometric information can only be decided by the UIDAI
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What I wish to say is that the other categories of biometric information must be prescribed by the
Parliament and not by the UIDAI. The Parliament is supreme. So, | want to understand from the hon. Minister
as to what is the reason for giving preference to UIDAI over Parliament in prescribing the newer forms of the
biometric information.

Hon. Chairperson, the next question that comes to my mind is regarding what the other hon. Members
from the BJD, the TMC and the Congress Party also said. There was a Committee set up under the
Chairmanship of Justice B.N. Srikrishna which suggested a draft Data Protection Bill. I really want to
understand if the Government has any intention of introducing that Data Protection Bill or not. If at all it has
the intention, when is it going to bring that Data Protection Bill?

So, these are certain queries which came to my mind. I would request the hon. Minister for pinpointed
clarifications while he replies to the House. That is all | wanted to say. I support the Bill. Thank you very
much.
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ol &R e arell SfeSt &1 qaiad IUTIT 81 UTe | 3 WIY-I1Y YR & dUIfd &4 o &
TYT TRPR gRT TUISh, BRI, B8 3R Bicargord W & o arelt wfeus) &1 aigt +ft e te arg
HRAS BUY HH BT | §Tb QY- fafvrar asmsit 7 +t S T ¥ 3fTa @ anf # U a1y 819 &t
TJHITT B | TRPR 7 TS 8 TIAH DI 14 B! & fo7T TATHYT St V0T 61 § | THTTH & Sfaid TRPR
ERT TS T 3T B el TRBR gRT fHaml o1 He) I WA H S TRIHR I P o Jobell &,
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T T TR W B SGYRN I 3R o ot quT Irmfies < 9 gt fafts
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TR 42,000 FRIS FYY B §9d B ¢ | 39 g § sTRae affthe TiawR § Yeltia saTt srdd
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3MYRA® 12019-20 F SR A, 2019 TP 45,105 IS U Sl S A1eqd U M0 | 39 J&fed oo
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g | Tt Sft 9gd o1 fod da Su &, T 39 Tl B @ST § |

SHRI MANISH TEWARI (ANANDPUR SAHIB): Madam Chairperson, I rise to speak on the Aadhaar and
Other Laws (Amendment) Bill, 2019.

Before I come to the substantive aspects of the Amendment Bill, I have a submission which you may like
to flag for the consideration of the hon. Speaker that when the Government moves an Amendment Bill, perhaps
it would be appropriate to move the original Bill along with it because it becomes very difficult to get the
context of the amendments if the original Bill is not appended to the Amendment Bill. Perhaps the Chair and,
of course, the Treasury Benches would consider it. I think it would really set a healthy precedent in terms of
understanding what really the Amendment Bill sets out to do.

THE MINISTER OF LAW AND JUSTICE, MINISTER OF COMMUNICATIONS AND MINISTER
OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD):
Madam Chairperson, I would like to inform the hon. Member that while replying to the debate, I will myself be
placing the original Section 7, where just two words are being added. I will explain that.

HON. CHAIRPERSON : No, he is saying something else. He is saying the whole original Bill should be
appended.

SHRI MANISH TEWARI: Madam Chairperson, it was not in the context of a particular section. This was a
generic observation with regard to all Amendment Bills that when you move an Amendment Bill, if you can
annexe the original Bill, at least the context becomes clear. That is the short point I was trying to make.

This particular Amendment Bill actually provides a very good opportunity to revisit the founding

principles of the entire Aadhaar Programme. On the 2gth of January, 2009, the then Government — it was the
UPA Government — came out with a Notification creating the Unique Identification Authority of India. That
Notification listed 13 objectives which the UIDAI was supposed to achieve.

It is unfortunate that the Government decided to pick one of them, which is defined usage and applicability
of UIDALI for delivery of various services when it came to enacting legislation, and that too in the form of a
Money Bill in order to provide a legal architecture for a framework which had been in place between 2009 and
2016. Now, what exactly was the rationale of the entire Aadhaar programme? The rationale of the entire
Aadhaar programme was that there were millions of people who were bereft of any identity and therefore they
had a difficulty in being able to access basic services a@@_ﬁfﬁ"'l Q1I$~‘:-\I"‘¢I_, R ¢Ig, a:[ GO 3‘?'_\" Qﬁ Eb_{f
THT01 O S G HR T fs It SMZSE T § | SHIYR BT ol BRI &, IY HAT-ad B $1 g
I UT | 919 2016 H TRBR 380 Ad= 311E, S H7 Ugd o8l & o U 3527 U1, 39 Ja 3R

HIA®R, this Aadhaar (Targeted Delivery of Financial and other Subsidies, Benefits and Services) Act, 2016
was enacted. When this Act was enacted, it created a consternation across the country. It seemed as if the
entire intent of the Government was to reduce the human-being to a single number. I would like to draw the
attention of this House, without casting aspersions on anyone that when last time in history this was attempted,
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it had very devastating consequences. That is why, a number of concerned citizens decided to move to the
Supreme Court in order to challenge the very vires of this Aadhaar Act 2016 and that resulted in two very
seminal judgements — a 90 judgement which upheld the Right to Privacy to be a Fundamental Right and the
second judgement which actually substantively deliberated on various aspects of the Aadhaar Act. This
Amendment Bill, which the Treasury Benches have brought, which the Government has brought, actually
seeks to give effect to those two judgements of the Supreme Court of India.

The germane question is, does this Amendment Bill actually give effect to these two judgements which the
Supreme Court had delivered. I would like to draw the attention of the House to one very salient aspect of that
judgement which has been overlooked in the Amendment Act and that is the right to be forgotten. With your
permission, I would like to just read a few lines from the concurring judgement of Justice Sanjay Kishan Kaul.
Para 636 says:

“The European Union Regulation of 2016 has recognized what has been termed as the Right to be
forgotten. This does not mean that all aspects of earlier existence are to be obliterated, as some
may have a social ramification. If we were to recognise such a similar right, it would only mean
that an individual, who is no longer desirous of his personal data to be processed or stored, should
be able to remove it from the system where the personal data information is no longer necessary,
relevant, or is incorrect and serves no legitimate interest.”

The judgement further goes on to elaborate the conditions under which this particular right may not be
exercised. However, this Bill, which has been brought by the Government gives the child the right that when he
attains majority, he can possibly have his Aadhaar Card or his Aadhaar identity to be cancelled. Now, the
germane question which arises is that when that right is available to a child, why is that right not available to an
adult.

In this world, the number of people who are there in the digital space and equal number of people also
want to exercise the Right to be Forgotten, they want to exercise the inalienable Right to Privacy, which has
been upheld as a Fundamental Right by the majority judgment or a unanimous judgment of the Supreme Court.

[ would like to submit to the hon. Minister for his consideration that the Right to be Forgotten must also
form a part of the Aadhaar Act. Therefore, if somebody’s Right to be Forgotten does not transgress and
impinge upon certain very essential national security prerequisites, he should have the right to be able to delete
his Aadhaar Number and be not a part of the Aadhaar ecosystem. I would like the Minister to kindly consider
this suggestion because there is a difference between deactivation and cancellation. The Aadhaar Act provides
for deactivation under certain circumstances -- most essentially that if you do not use your Aadhaar Number for
three years. But there is an inherent distinction between deactivation and the right to voluntarily be able to
cancel your Aadhaar Number.

There are just a few more things that I would like to flag for the Government’s consideration. Now,
Section 33 (1) of the Aadhaar Act provides for oversight by the Government in case of release of Aadhaar
data. I would like to ask myself that ‘why does this oversight have to be executive oversight?’ The Supreme
Court in its judgment has called for judicial oversight. May I very humbly submit for the consideration of the
Government and this House that ‘why can this not be substituted by Parliamentary oversight?’ There has
been a long pending demand that even the functioning of the intelligence agencies should be subject to
Parliamentary oversight. Iremember that when I was a Member of not the previous, the Lok Sabha before
that, I had moved a Private Members Bill in that regard.

Therefore, this may just be your good place to begin that when the personal data of citizens has to be
disclosed, that oversight should not be exercised by the Executive; that oversight should be exercised by the
Legislature because I do not think that in our Constitutional scheme, even with the Doctrine of Separation of
Powers, if the Legislature was to exercise that oversight, it would fall foul of the Constitutional scheme.

Madam Chairperson, the third thing, which I would like to flag for the consideration of this House and the
Government is the Chapter on Civil Penalties, Clause 33(b) (1) of the Bill. The Bill mandates that the decision
of the Adjudicating Officer, who is a Joint Secretary rank officer of the Government of India, should actually
be subject to an appeal before the TDSAT. I ask myself a question that “why do you not make the decision of
the Adjudicating Officer subject to the writs jurisdiction of the court?’ The reason I say this is that because if
you look at the structure of the Telecom Disputes Settlement and Appellate Tribunal, in 2004 we had entrusted
it with the function of adjudicating disputes in addition to Telecom, which arise in the broadcasting sector.
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Then, we decided to also make it the Cyber Appellate Tribunal and the Appellate Tribunal of the Airports
Economic Regulatory Authority. The TDSAT is already overloaded. It is not able to discharge these
multifarious functions.

So, under these circumstances, rather than entrust another responsibility upon the TDSAT, may I submit to
the hon. Minister that perhaps it would be appropriate, since the decision of an Adjudicating Officer is an
Executive decision, and in any case, is subject to the writ jurisdiction of the courts, it may be worthwhile to
pro-form that in the Bill, rather than have an appeal to the TDSAT?

Let me come to my two most fundamental objections to this particular Amendment Bill, which have
already been flagged by my colleagues earlier; and they pertain to Clause 24 and 25 that seek to amend the
Telegraph Act and the Prevention of Money Laundering Act.

Now, a bare reading of the Supreme Court Judgement, which upheld the vires of the Aadhaar Act, makes it
very evident that it partially struck down Section 57 of that Act which deals with private cooperate entities
being able to access Aadhaar data.

Now, there is a certain amount of chicanery which is involved, if I may use the word, in the formulation of
this particular provision. It adds the word ‘voluntary’.

SHRI RAVI SHANKAR PRASAD: I do not think, it is Parliamentary.

SHRI MANISH TEWARI : Well, in the sense, if it is not Parliamentary, it can be expunged or you can move
an objection to that Mr. Minister.

PROF. SOUGATA RAY (DUM DUM): The word ‘chicanery’ is not unparliamentary.
SHRI MANISH TEWARI : Anyway, the Minister or the Government can move an objection to that.

SHRI RAVI SHANKAR PRASAD: Sougata Roy ji, a little humour should be allowed in the course of this
long debate. That is what I told the hon. Member.

SHRI MANISH TEWARI : The point is well taken Mr. Minister. In so far as Section 57 is concerned, the
intent of the Supreme Court Judgement was to have an explicit bar with regard to private entities being able to
access Aadhaar data. Now, by amending the Telegraph Act, 1885 and the Prevention of Money Laundering
Act, 2002 as also allowing telecom companies and banking companies to be able to access Aadhaar data by
simply inserting the word ‘voluntary’, it essentially means nothing. If you are in a situation whereby that is the
only method in which you will be able to access a particular service, it goes against the Constitutional scheme
where the citizen is at the core of the Indian Constitution. Therefore, the Minister may consider amending or
revisiting this particular provision.

My final point is this. If data is the new oil and the Government is in possession of the personal data of 122
crore citizens, what stops the Government from becoming a data refinery? The reason why I make this point
consciously is that if you read the Economic Survey in juxtaposition with certain provisions of this particular
Bill, it makes it amply evident that the intent of the Government, as expressed in the Economic Survey, is to
allow corporate entities to be able to monetise that particular data.

[ think, under those circumstances, Madam Chairperson, these are extremely serious concerns which
would impinge upon the Right to Privacy and I would urge the Government to consider all these objections
very very seriously.

Thank you very much.

HON. CHAIRPERSON: Dr. Shrikant Eknath Shinde. You have five minutes and please stick to the time
because there are several other speakers to speak. We have to also keep time for Division, etc.
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Aadhaar has become an important tool for transformation, good governance and empowerment of
people. It has brought transparency in delivery system and stopped leakages. Now, because of Aadhaar,

benefits directly reach the beneficiary. Y 3fd foraft faaferd ot SReva -1gt 38! | fe=niferal &t AR
B P PTH $H TSR H a1 § 16 S 81, Tadioht wfsel 81, wierfi g, #Rm gl arder gt | &

3T 981 Uh ZIME: 3aleXUl Q"II ﬂlﬁ‘ll | Pre-Aadhaar, the demand for jobs in drought-stricken areas was
lower by eight per cent than in unaffected areas. Post-Aadhaar, the number of people demanding work was

higher by 17 per cent in drought-prone areas. A BT Sl G%Q'q Y[, dg AR & 3 P dlg H’W‘Iﬁ’ﬁf HRIEI

| Total savings because of Aadhaar linkage in just two-and-a-half years, in just a few schemes were
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An interesting event happened in Bangalore in July of 2017; three mentally challenged kids were
reunited with their long-lost parents. Narendra, Omprakash, and Neelakanta were three differently abled kids in
an orphanage in Hosur. Their lives witnessed a miracle when the UIDAI team in its drive of enrolling them for
Aadhaar found they were already registered, for good. It took very less time for the officials to then trace the
kids to Indore, Jharkhand, and Tirupati respectively. One can feel how thankful and blessed the parents should
have felt. Aadhaar is definitely starting to prove its mettle.
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Compliance through Aadhaar is now voluntary. But most Indians are not aware of how their personal
information can be used or misused. Neither are they aware of their legal rights. Reportedly, there also have
been some errors in the registration process. Some people had received Aadhaar with wrong photographs or
fingerprints. The detailed personal information is not being treated with the required sensitivity for privacy
concerns. Major financial transactions are linked with information collected in Aadhaar. Data leaks are a gold
mine for criminals who now use sophisticated hackers.

Aadhaar’s principal goals were to end fraud and to reach welfare schemes to the poorest. So, I urge upon
the Government to look into this data leakage and I would also like to suggest that data stored by mobile
companies or by any other agencies should be permanently deleted so that its misuse can

be prevented. The Government therefore needs to find a solution that would not compromise individual
privacy concerns while making the process of identity authentication easy and cost-effective. With this, I and
my Party, Shiv Sena, support this Bill. Thank you.

*SHRI M. SELVARAJ (NAGAPATTINAM): Madam Chairperson. Vanakkam. 1 thank you for allowing me
to speak on Aadhaar and related laws Amendment Bill. I wish to express my views on this Bill where we
discuss the use and need of Aadhaar card. Aadhaar is an identity of the common man. This is the slogan of the
Union Government. At the time of its introduction, Government called it as private data pertaining to an
individual. Every citizen of this country has various identity cards. At the time of birth we get birth certificate.
While getting education, we acquire school certificates. Once we attain 18 years of age, we get Voter I card.
After marriage we get ration card as an identity. We have commercial license when engaged in a profession.
We have PAN card when we pay tax; and driving license for driving vehicles. Government employees do
possess an identity card issued by their Office. Even though we have different identities, whether or not we
want this Aadhaar is a question bothering our minds very often. I wish to remind that Hon. Supreme Court has
not made Aadhaar mandatory. Moreover what is the need for giving importance to Aadhaar card by this
Government. Aadhaar is a private document of an individual. Generally, in order to get a mobile connection,
the Aadhaar card details are sought by the private companies like Jio, Airtel, Vodafone and others. I want to
ask how the privacy of the individual concerned is protected.

Nowadays bank accounts and other documents are linked with Aadhaar. Anti-scoial elements engage in
fraudulent acts to siphon off money from the people be it an ordinary poor person or a rich one. Through
hacking and cracking these anti-social elements take away the hard earned money without the knowledge of
the innocent people. They fall prey to these anti-social elements. These incidents are taking place throughout
the country. Police personnel through cyber crime department are trying to nab these culprits. But already
Aadhaar has the biometric information. Now the Amendment 2AA talks about eco system. Aadhaar eco system
included enrolling agencies, register requesting agencies, offline verification seeking entities or any entity or
group of entities as may be specified by the regulation. While seriously looking into collection of biometric
information for Aadhaar, it is important to say that we came to know through newspapers, one of the pillars of
democracy, and on social media that Aadhaar Cards were thrown away near banks of the rivers, on the road
side, and near garbage centres. This is due to the private companies which are authorised to print Aadhaar
cards. They have done the maximum damage to this system. With the advent of technology, morphing and
mimicry are used to cheat people. The future of poor people is at stake. Aadhaar is not mandatory for receiving
subsidies from the Government. In that case what is the need for an amendment to the Aadhaar Act of 2016?.
Madam, I entirely oppose this Bill. Thank you. Vanakkam.

SHRI P. RAVEENDRANATH KUMAR (THENI): Madam, thank you for the opportunity to place my views
on the Aadhaar and Other Laws (Amendment) Bill 2019 on behalf of my AIADMK Party.

I wholeheartedly support this Aadhaar and Other Laws (Amendment) Bill, 2019.

The present Bill is brought forward by the Government with an aim to ensure the safeguard for personal
information of Aadhaar card holders and their individual identity.

The issue of Aadhaar card was conceptualized a decade before but it has been implemented effectively
only after the year 2014 by our hon. Prime Minister. There was a perception at the initial stage of this scheme
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that the technology envisioned for this scheme is unrealistic, and when this is being encountered with
operational problems, that would be amplified in a large scale. Further, in view of the fact that our country has
different kinds of people with different culture and tradition, maintenance of Aadhaar card system was
considered as a challengeable one.

But now this has been achieved by the Government under the great leadership of hon. Prime Minister, Shri
Narendra Modi Ji, and this amendment is the perfect example of his ability for overcoming challenges.

Aadhaar is now backed by a robust and healthy law. This Act is playing a significant role in linking the
physical with the digital to facilitate seamless delivery of services in a transparent manner. The JAM trinity,
that is, 31 crore Jan Dhan bank accounts, 123 crore Aadhaar and 121 crore mobile phones, the delivery of
welfare measures and benefits directly to the bank accounts of the poor under the DBT, have led to a saving of
Rs.1.41 lakh crore during the past five years because the digital identity removes middlemen and fictitious
claimants.

This Bill will amend three laws, namely the Aadhaar Act, 2016, the Indian Telegraphs Act, 1885 and the
Prevention of Money-Laundering Act, 2002.

Out of 130 crore people in the country as many as 123 crore people have reposed faith in Aadhaar. Our
hon. Prime Minister, Shri Narendra Modi Ji strengthened it with the Aadhaar and Other Laws (Amendment)
Bill, 2019. It empowered people, significantly reduced corruption and improved public service delivery to
benefit poor citizens.

Subsequent to this amendment, no individual shall be compelled to provide proof of possession of Aadhaar
number or undergo authentication for the purpose of establishing his identity unless it is so provided by a law
made by Parliament.

The move is aimed at making Aadhaar ‘people friendly’. The new amendment uses the word ‘“voluntary’
repeatedly in order to highlight the voluntariness of Aadhaar verification.

It will also pave the way for the use of alternative virtual identity number to conceal the actual Aadhaar
number of an individual. The Bill seeks to give a child an option to exit from the biometric ID programme on
attaining 18 years of age. Earlier, a young adult did not have the provision of opting out.

The proposed amendment makes a provision in Section 8 of the Aadhaar Act which provides an alternative
means of identification if a person fails to authenticate himself through Aadhaar due to illness, injury or
infirmity owing to old age or any other technical reason.

It proposes deletion of Section 57 of the Aadhaar Act relating to use of biometric identifier by private
entities.

This amendment gives power to the UIDAI to issue directions to any entity in the Aadhaar ecosystem.

The changes proposed include a civil penalty of up to Rs.1 crore on entities that violate the provisions of
the Aadhaar Act, with an additional fine of up to Rs.10 lakh per day in case of continuous non-compliance.

With a vision to transform India into a digitally empowered society and knowledge economy, which is the
focal point of our hon. Prime Minister, Shri Narendra Modi Ji’s, this ‘New India’ push is centred on Digital
Aadhaar with three key areas, namely (1) utility to every citizen, (2) governance and services on demand and
(3) digital empowerment of citizens.

Whichever Government had proposed Aadhaar, our hon. Prime Minister, Shri Narendra Modi Ji, who,
having ultimate noble intentions of ending corruption in the welfare of the citizens, deserves all the praise for
cordially implementing Aadhaar to eradicate all malpractices of multiple and false documents, throughout the
country. In view of these good features, I support this amendment. Thank you.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Thank you, Madam, Chairperson. I stand here to oppose the
Bill. This is a classic example of halala. The Supreme Court has said that the private entities cannot get the
Government data. The marriage was dissolved between the Government and the private entities. So, this is the
classic case of halala.

HON. CHAIRPERSON : | hope you are against it.

SHRI ASADUDDIN OWAISI: Madam, there is no halala in Islam. But in the governance, this is halala. ...
(Interruptions)

This Government is dancing to the tune of private industry and commercial profit rather than protecting the
privacy of individuals. This purported Bill, which the hon. Minister has moved, is a marriage between the State
and the corporate powers which consolidated and centralized all the powers in their hands.

Thirdly, this Bill also shows us the ill effects of electoral bonds. If an electoral bond is given to any party,
including mine, the world does not know who has given it. There is a saying in the public — ‘you give us
electoral bond, after you come in power, we will make you James Bond’. This is the classic case of that.

Madam, why do I say that? Let us see clause 24, which amends Section 4 of the Act. This completely
violates the fundamental rights, the right to livelihood, the right to equality and everything. Unfortunately, this
Government does not believe in jio aur jeene do. This Government only believes in ‘Jio, Jio, Jio, Jio and Jio’.
That is why they have brought in this Bill.

Madam, they have asked for humour, I request them not to take me seriously. ...(Interruptions) @T [SRl}

TR [P 3 TR T er B 3T .. (uayT)
ot 3f < waTe: Sftaslt wrge, & siuds ggIR &) it divawelt dar g |
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Madam, what does the Supreme Court says in respect of Section 33(1). ...(Interruptions)

ot rorey Rig (FaAm): QuTUfa Heiean, S8 S &1d Bel 6, A f9aga Tad € | S9! Hriarg! ¥ Aeaar
i | ... (caauT)

oft sraTgElA oiaxdt : N a e IS |1...(aum) T TR, 3Mus! TRT 311 741 8, Ui ifvre . .
(CECEIR)

HON. CHAIRPERSON: The words used by the hon. Member may please be removed. That should not go in
record.

SHRI ASADUDDIN OWAISI : Madam, you are an eminent lawyer, you can understand my language, the
Minister cannot....(/nterruptions)

In respect of Section 33 (1), the Supreme Court said that Aadhaar holder should be heard and not just the
UIDAL You do not do that.

In respect of Section 33 (2), again the Supreme Court asked to have a sitting High Court judge. But you do
not follow it. You are violating it.

Then, what did the Supreme Court say about private entities not getting the information? They called that
dissemination and spread of private information to private entities is a vice. You are making it a virtue. I
congratulate you. You do not see a vice in it but see a virtue in it. That is why you bring in this Bill.
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Madam, when the Government says that it is ‘voluntary’, [ want to say that it is not ‘voluntary’. If you read
the Bill carefully, it says, ‘the relevant entity shall identify clients’. As a law student we are taught what the
word ‘shall’ mean. You cannot pull over our eyes. You want to help private entities. I do not know why this
Government has so much love for private entities. Why are you afraid of them? A man living in a huge
building in Mumbai cannot take on the Government of India in New Delhi. Why are you succumbing to him?

Madam, I will conclude after talking about clause 8. Bringing it in the Bill means you are decreasing the
powers of Parliament. Why are you doing it, when you believe in the separation of powers? The Parliament is
sovereign. Clause 8, which mentions about Section 23 under clause 9, will make UIDAI impartial arbitrator.
You will have no control over it. The UIDAI can appoint anyone, who will have conflict of interests. How can
you stop them? The Revenue Secretary is the Head of GSTN. The same can happen over here. Why are you
reducing the powers of Parliament? Why are you bringing down the dignity of this august House? Today you
are a Minister, tomorrow you may not be there. Today I a Member, tomorrow definitely I will not be here. But
why are you demeaning this House by bringing in this Bill?

Then, comes the issue of offline verification.

Madam, a terrorist attack happened in Pathankot despite our Prime Minister going to Sharif’s house. Did
those terrorists have Aadhaar Card? This online and offline verification will lead to fraud. I do not know why
you are bringing this.

Madam, I conclude because of paucity of time. The Minister says that they have brought it because of the
Supreme Court’s judgement. Sir, let me bring it to your notice as you are an eminent lawyer. Your clause 5
violates the judgement mentioned on page 387. Your clause 5(7) violates paragraph 319 of the judgement. Your
clause 6(a) violates paragraph 390 of the judgement. Your clause 2(aa) violates paragraphs 402 and 333 of the
judgement. Your clause 11 violates paragraph 408 of the judgement. Your clause 12 violates paragraphs 408
and 333 of the judgement. Your clause 18 violates paragraph 409 of the judgement. Your clause 23 violates the
judgement of the Supreme Court as mentioned in page 410. So, this is unconstitutional.

Be rest assured that if you pass this Bill on the basis of brute majority, this will be challenged in the
Supreme Court of law. You are doing a crime over here for which the coming generation will have to suffer.

Thank you.

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Madam Chairperson, I thank you for
giving me an opportunity to speak on this very important Bill, the Aadhaar and Other Laws (Amendment) Bill,
2019. I have been listening to all other senior Members who have spoken before me and most of the points I
wanted to raise have already been put on the table. So, I would like to be very concise since the time is also
very concise and put forward the points that I want to make on behalf of my party.

Firstly, I do not think that there is any discussion on what the Aadhaar is intended to do. The way it started,
it was for the betterment, for the efficiency and transparency in the way the Government wanted to disburse its
funds to the poor and rendering of Government services or money reaching the poor. That is something which
is still agreed upon by all Members on each and every side.

What is for discussion right now is the other side of this Aadhaar Bill which infringes on the personal
privacy and the data security. These are the two issues that have been mentioned in the Supreme Court
judgement also in the K.S. Puttaswamy versus Union of India. The judgement said that the Aadhaar Number
and the Aadhaar-based authentication by private entities is unconstitutional and mandated linking of mobile
connections with Aadhaar is disproportionate and unreasonable State compulsion and also linking of Aadhaar
with bank accounts is also unconstitutional. This is what the Supreme Court says in its judgement.

Now, I would like to ask the Government what part of this is missing from the Bill. The Government is
bringing this Bill just to show to this House and to the country that the Supreme Court has said something
regarding Aadhaar and I will need to do something, but how much of the Supreme Court judgement is being
translated into this Bill is not shown clearly. That is what I want to point out right now. What is the privacy
issue? The other Members have also mentioned that the Data Protection Act is the need of the hour. It has to be
brought forward first. That needs to be tabled and discussed thoroughly. Until each and every citizen of this

35/64



7/9/22, 12:06 PM

country is sure about whatever data is going out from his privacy, it is being protected, I cannot make sure to
pass this Aadhaar Bill. That is not clearly shown by this Government.

The other thing is that allowing the private companies to still hold Aadhaar data is not right. They have
put in the word ‘voluntarily’, but that is not the case. What is there on the paper is very much different from
what will happen on ground. So, the hon. Minister needs to answer clearly how deleting data from these private
entities will be made possible.

First of all, I will quote some words from the prominent telecom companies. After the Supreme Court
judgement, one of them says that ‘ Aadhaar based verification addresses the security concern of the country and
is inconvenient to the customer’. That is against what the Supreme Court is saying. The other one, much
important bigger player, which Owaisi saheb has also mentioned, says that *90 per cent of subscription for our
company was through Aadhaar. So, Aadhaar authentication should continue and Central Government should
make a law so that this Aadhaar-enabling continues.’ I would only like to ask this to the Central Government.
Is it listening to the common citizens of this country or is it listening to the private entities of the country?
What happened is that to save our constitutional right to privacy, people had to go to the Supreme Court to
protect it.

And the private entities, to save their own companies, have approached the Government and they have got
this Bill. Doing this is a serious shame on this country. That is why I appeal to the Government again to re-
deliberate this whole thing. This was the speech that I prepared. But after coming here and listening to what
Shrimati Supriya Sule ji had quoted from the Economic Survey, I feel the whole debate goes to another level.
Now that the data is being monetised, you can sell the data. This is the intention of the Government. Now, if
this is the intention of the Government, we, from our Party, demand that this Bill needs to be further
deliberated. It needs to be sent to the Committee. Proper discussions need to take place at all levels. All
stakeholders need to be brought in. We need to give the confidence to the citizens of India, not to any private
company in this country. That is what the Central Government should make sure.

If you give me thirty seconds more, I will make one thing clear. Members from YSR Congress Party,
while giving their speeches, made baseless allegations on the Telugu Desam Party. I would request you to
expunge them. This is a data which was there in public domain. ...(Interruptions) I would not have raised this
had they not raised it. ...(Interruptions) It is my right. ...(Interruptions)

HON. CHAIRPERSON: Shri Naidu, we will go through the records and then a decision will be taken.

... (Interruptions)
SHRI RAM MOHAN NAIDU KINJARAPU : I request you to delete it from the records. ...(/nterruptions)
HON. CHAIRPERSON: It will be done only after going through the records.

... (Interruptions)

SHRI RAM MOHAN NAIDU KINJARAPU: I would not have mentioned it had they not mentioned it. ...
(Interruptions)

HON. CHAIRPERSON: We will go through the records. I do not want this slanging match to go on.

SHRI RAM MOHAN NAIDU KINJARAPU: They are making baseless allegations.

s ?ﬁ'ﬁlﬁ"{(‘.ﬁ (ETE'I'UT ﬁ'.'('_wﬁ): 'a_f'ﬂ, 3 H@ Adhar and others laws amendment bill TR Sa &1 HIehT
ﬁ":ﬂ% | Aadhar means targeted delivery of financial and other subsidies, benefits and services. aﬁﬁaﬁﬁﬁﬁ
T8 ¢ | PIS fAT Ug B 311 B, Pis Ue-ord §17 1 e &, Afh @l I THRTE B 1, fova aiios 9
Y T A D1 TFRTE HIAT IT6d & | A A 96 a1 AT YR B Tt b A J AN Y | od a1 &, a9
HIs Al el AT | ST Tgclt HUMHT! Bl 5B G, 316 & UTY T &7d Holl §1d 7T, I o B a1d I8,
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ST & §Td X87, AT F T4 @7, 3DT aIC FGTd G4l | A AN $H THRIG A Bl A HR ST Y |
OE THR TRBR SR T G HoAT St S STYR B ML ol IST IR AT fob 59! I 89 A B 3T
Y | Afeh DI T 2016 H BT S & §IC o/d o B3 3T Y, Al 3P 91 Th HHel a1 of 1 27 IS,
2018 I &LEA. W&Tﬁ_& &1 Y | It is for free and fair digital economy protecting privacy and for
empowering Indians. The Committee has recommended certain amendments to Aadhar Act in its Report. 3ITH
-1 G &SI 3 o1 AT | ST sHSHe T g, o Ol ¢ [ ot I &1 Had U &1d &I o B 31

| The Supreme Court decided on an important issue. Privacy is a fundamental right under article 21.
3nférd 21 Hadl ¢ [ gR fda &1 hemed Wge § i 3T®! urgat Wihe 3@ 3R a8 Uk A8l |
O g 3MYR DTS 51 UT, S P §1G, 31T Tal I B ATl P, Uh T o1 BIS ANl b SR BT &
TR | ¥ BUIR FRIS B b, HU- & AR TAH B A Y | U &1 1 & 3iex, IR 9Id & eAR H
1.4 TG RIS TUY WRBR BT 91 3, ol TRial o Aoyt oirett ot | 98 Ayt od W_ia & ura St 3 |1 5
ofia St Fed A b 51 T 3U Uoid & iR 15 T UEIA § | ...(SITY) I1hT 85 DY WA & | s o
P IFHI AT 3T 8, Bs 8IHI H 93 W & | 3 U BRI T TFhH AT-AT DR W & | I UBR Dt
w*mﬁﬁ Iﬁﬁ%ﬁa?W@validity of Aadhar Act was upheld. Gﬁ%%ﬁ%ﬁaﬁmaﬂﬁ
g, 18 TE 1 Il BT, SN Ugel 39 foel B Wrau o1 o 3905 ATa-fudT I6dT SR $TS §1ed, afd
O 81 98 18 99 T B SITUI, I I3e e, a8 30T et 1t 1 Febell &, AU Holf 4 1t
Tl 8, I8 B8 UHdl ¢ [b B 3H MYR Pl 151 W TH g | 3T YR & SHSHE IR & a1 oy HIc
A 3YH 3R SCATd oI 91d Pat off, I IS BT IRBR A B AT 8 | TP Wil Aferde B § — The
Unique Authority is toothless. &ma‘e'q?ﬂH? G{W% ﬁ?m %E'IGT Eﬁlaﬂ?f Eﬂiﬁmﬁ g1 maﬂ
& R UEd @ GG AR A I N Fei BRARCH 3 | gee @ 3, A gAerur Id R s e fh
TRUT & YR BT ST, IHHT ST TN g1 ST | I T8 HICH el ¢ fb TSl &l 3FR THBH 1|
1t 339 Eielt & ot a8 ot U9 SURA & 91 RGBS § | 31F MUR HTS 99 g fhit W ara Hr A s gy
51 B ST | 3fd It HiaTgd 1 R Wi 781 firewd] & | 98 Ugd 9ad 4, Sl Sddbariedl ol a1 B &b IR
3 ¥ 3R T8T TR dIC g BT B B A | URA o TH'S 8171, 30 1Y STHR TS B o R I AT
1Y HfeKT BT 1 P 8, T8 &1 A I Y T8 e |

AW, 3MYR &b 3eR IYP! & TR 39 fby Sd | Sfi-Rad MR 9ge 88 &, 98 I3 Wiel
JeR I § | Ud TR 9 I, Off s forg Hi fSurcie & 3iar g9 a8 H1S o, @1 ad S8 & el
P! TS | STht Hishe T THR I, Sl I YR BTS dldl P U I AR ST & I G |
BT 3R Ol D FABIHTA &, I8 IUP U 39 fad & A1eqH A ) o urdE} | STl 9 YR &b STANT
B B 1 BR TG 8, oraT A ST Uget a1d H Far, I & IR 39 f9d & 3ieR ST 1 Ugd dal
o7 fob a9 2009 & T8 TP TS & A1 I T L 8311 YT, TR AP & ol FHATT Te= HA off 9y
2016 H EEE B & 91 [P SNl JMUR HTS g1, 98 U JHI-UIHT & SR § 9= Al &1 i | uh
Y 30 FHRAS DI AMEE H 122 HRAS AN B YR HTS 37 PR &b ATAH I T FR AR U S | A T3-
a@ﬁmaﬁm‘qﬁmﬁa m%’?ﬁwaﬁmﬁﬁ@aﬁ?this is like a Halala Act, 3 FifH I AT I
AIETE [P A daas M A g dl ... * BT AT S ara g | S ... * T Al 81T YT, I8 S ATl g |
ST 37! B SIVIE o<l i UR dal TeR STW | pad faRiy B & foe faRiy g w1 g | Ap 37
ST, g 3feT & R o 89 3T ST 8T | 3TRed ToiH B 7 39 fod & 3iex St ot siswie A
P a1 et R, Faa enféewd 21 B & e F1 HreTied I5C 8, IUD! Foh 3UF U gt =T |
I fay ®u F rawi 59 f9a § &1 7% 7 | 39fort # 59 fya &1 g9da # & forg wergen § | s
T3 Sa- BT HidpT feaT, MU Sgd-9gd U=aaTg |

SHRI N. K. PREMACHANDRAN (KOLLAM): I thank you, Madam, for giving me this opportunity.
Though my name was listed as the Mover of the Motion, unfortunately, I couldn’t be present. So, kindly I may
be given some bonus time.
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Madam, Chairperson, I rise to oppose both the Ordinance as well as the Bill because it basically violates

the fundamental rights of the citizens of the country. Regarding the Ordinance, I need not reiterate that there

were no compelling or extraordinary circumstances prevailing for the promulgation of this Ordinance on ond

March, 2019. Let the Hon. Minister explain to the House what is the exigency/emergency/urgency in
promulgating an Ordinance which is violating the fundamental right — right to life and right to livelihood of the
citizens of the country.

Regarding the Bill, it is well established by Mr. Owaisi, Supriya Sule Ji and almost all the learned Hon.
Members. 1 fully support the arguments advanced by my learned friends in this House.

Madam, Chairperson, you may be well aware about Article 21 of the Constitution. No person shall be
deprived of his life and personal liberty except in accordance with the procedure established by law. What is
the procedure established by law? The Hon. Law Minister is well aware of all these facts. In A.K. Gopalan vs.
The State of Madras case, the Hon. Supreme Court has elaborately discussed regarding the procedure
established by law.

Finally, they have come to the conclusion that procedure established by law in the Constitution of India
in Article 21 is equivalent to that of the due process of law in the American Constitution. So, the due process of
law means that the right of a person can be curtailed or restricted only on certain grounds. Those grounds
should be fair, just, equitable and it should comply the principles of natural justice. This is the
accepted/adopted dictum of judgement. It is adopted and accepted throughout the country.

If that be the case, kindly examine the Supreme Court judgement dated 26 September, 2018. Due to
paucity of time, I am not going to read the judgement. On two grounds, the validity of the Aadhaar Act has
been adopted or approved. The Constitutional validity of Aadhaar Act, 2016 was accepted by the Hon.
Supreme Court on two grounds. One is, obtaining the consent of the guardian or father of the children who are
being enrolled in the Aadhaar list and the second is, which is very important, providing for informed consent
for authentication and Madam, I would like to reiterate — limiting the authentication only to purposes permitted
by law. The use of Aadhaar data can only be limited to the purposes permitted by law.

Madam, Chairperson, [ would like to seek a clarification from the Hon. Minister.

What does ‘all purposes permitted by law” mean? It means ‘permitted by law’ dictum in the Supreme
Court judgement as well as the procedure established by law is equivalent to that of the due process of law,
which is almost similar. Therefore, the law, which is being brought before the House should comply with the
principles of natural justice. It should be fair, reasonable, just and equitable.

The main question to be considered by this august House is whether the law or the Bill that is being
introduced or being taken for consideration is complying with the principles that have been elucidated in the A.
K. Gopalan Vs. State of Madras. According to me, it is not. Hence, it is unconstitutional and is in violation of
Article 21 of the Constitution -- the right to life and personal liberty is curtailed without any reasonable
restriction because right of privacy is a fundamental right that comes within the purview of Article 21 of the
Constitution. Therefore, I would like to say that this is absolutely unconstitutional. It is not going to hold good
in the court of law. It will be struck down in the court of law. So, I would like to urge upon the hon. Minister to
please send this Bill to the Standing Committee or Select Committee whichever the Government may like.

I will mention six points and conclude my submission. It is not only regarding Article 21, but with regard
to the contents of the Bill also I oppose on the following grounds. Firstly, the Ordinance violates the Supreme
Court judgement in the sense that it is restricting the use of Aadhaar only for such schemes that have the colour
of subsidy, benefit and services, which are paid out of the Consolidated Fund of India. The judgement
explicitly prohibits the use of Aadhaar by private parties by declaring Section 57 of the Aadhaar Act
unconstitutional. The court has already struck down Section 57, and the Government further comes with a
legislation so as to give right to the private or corporate companies, especially, the telecom service providers
like Jio or some other companies who will be getting the liberty to have the data of the persons of this country,
which will be misused. Therefore, this is against the spirit and soul of the judgement.

By amendment of Section 4 of the Aadhaar Act and incorporating a Clause 7 you are making
authentication mandatory. Similarly, amendment to Section 4 of the Indian Telegraph Act -- by virtue of
incorporating Clause 24 and inserting a new Section 11A in the Prevention of Money Laundering Act --are also
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against the spirit of the Supreme Court judgement. Both amendments allow Aadhaar-based authentication and
off-line verification.

Secondly, the Ordinance allows private entities to hold Aadhaar data in disregard to the Supreme Court
judgement. As per the Supreme Court judgement, all private entities are required to delete Aadhaar
authentication logs, which they are having. Such specific direction is also there in the judgement that all the
private companies have to delete the Aadhaar data, but unfortunately, you are giving further permission to the
private entities so as to have the Aadhaar logs.

Thirdly, privacy and security concerns related to Aadhaar remains unaddressed. Madam, I will conclude
within 2-3 minutes.

Fourthly, the Ordinance re-opens the door for commercial exploitation by private companies. Though the
Aadhaar number is always declared as a voluntary ID, but in practice, it has become a pre-condition for any
service and thereby it has become mandatory. Clause 5 of the Bill speaks about the various forms of voluntary
Aadhaar authentication including off-line verification. Nothing in this Bill prevents the private entities from
doing authentication. Use of Aadhaar by private entities is not permitted as per the Supreme Court judgement.
Allowing private parties to have access to database is violation of citizens’ right of privacy and is
unconstitutional.

Fifthly, the Ordinance introduces off-line verification, but fails to specify how it will be done. An hon.
Member from the TMC has also spoken regarding the Bill. If you examine the Bill, it is mentioned ‘as may be
prescribed’ or ‘as may be by the regulation’ or ‘as may be notified’, but the delegated legislation is absolutely
with the Government. We do not know what is going to happen.

Sixthly, the Bill gives greater power to Unique Identification Authority of India (UIDAI) with lesser
accountability. Can the UIDAI be impartial in discharging their duties? As Mr. Owaisi has rightly said that the
present Chief Executive Officer of UIDAI is the Revenue Secretary as well as the Chairman of the GST
Network.

My last point is that the Bill disregards the Supreme Court striking down the disclosure of information
exception. What has the Supreme Court said about it? The Supreme Court has said that it should be a higher
official than the Joint Secretary for the judicial review.

17.00 hrs

But hon. Minister, judicial review is missing here. The Supreme Court has directed them to have judicial
review but here it is missing. Madam, kindly allow me to complete, otherwise, it would be incomplete.

Madam, the Sri Krishna Committee recommendation is very specific. The Government has to come up
with a data protection law. Instead of coming up with a data protection law, it has come up with this Bill. It is
unfair and unconstitutional. Hence, I oppose this Bill. Thank you very much, Madam.

oft FTH AFIATAETNR): Ul A8iedn, ST g8 SR (FNe) fod w siem &1 Aer foar, s9d
for SRt e=raTe | TR § d AT Tiel A 30A-30H faaR sued U § | Tdf= =umarer 3 g sed
EU TR BTS B! FAIRIAT IR A TR b 741 BT ST oY | ST 379 A1t bt yrgad, Hepeht
11 Xgt TR | & i St &t TRBR B y=yaTe ¢ o 3 =g 3f$ar, feforea gfgar dw= smu | af 2014
2019 T S ft FTF 57 IR Uwd 3 31 ¥ o o oA 81 @ &, Ffa Tu 3 3 foww s
3, RIS 3 I IS gUfNa © | 39 MUK fad ¥ YR IR 9gd 981 G @ | 319 3HeH, T
3 ah ot U1 UgadT 8, 98 Wil 3 W@l &b 3 g | Ty HaAt - o g fAfer &1 S
U1 &, I FIS! b1 ! Bragl g | ag Hi 71 & 3ifos 8R W o aafad &t firerT |

TR faug & o IR A Uil vad agl dST TS | S(UAT dIC o g Bi WifcR P ATl Bl
T davets 2t g1f, R ug W6t § fb SMuR ¥ us ugaH g1 | STRIAS siishs gem H +ft agd el
BIIGT 39 YR HTS I W | 3P SHaral R i HIC A Sl b TS, T 3TH 54| Bl 9gd g8l
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THIE 3T | UAS TS B TRDR Aro1311 &1 ary e e g1 mar o1 | 8 39 fod & fog SRR &t

YRIATE ¢ | U8d SR a9 2018 B A6 @t | a9 2009 H JHT TRBR A JA® HTs & A1 I IF SUPBT

B3 DI A, T 3O Tgd ST Bl 0P < (o8 Y | ITH Hf YPEIR &1 ST Siaarar o7 |1 a8 2016 H
YRTT Sia1 uref 3R TASIT &t PR 3 YR Bt Saridr BT HHF 91T | 36 Gt B & R H
maeﬂﬁﬁwag,wﬁaﬁmﬁaﬂmﬁéﬁﬁﬂ,m@%@ﬂwﬁﬁﬁm}ﬁmammw
& Ul I e |

17.02 hrs (Shri A. Raja in the Chair)

JUTAf HEIe, fa% §F F URd 31 59 Ao Bt dRIG S § | 39 aral TR a1 Bl T
3BTRS U ShR PRI Ha13fl deb Ieh1 Ugd §¢IS & | T8 o o Q1Y 7d bl o1 @ b §HRI o118
IS OR 3191 QT 3% e I R § | SR 98 SRRIPR HHD! & ST & 3R 3Ub Sel B Sffafad
TR&T & forg kiR AT e &1 SaaRIT &1 T | 399 et Wi aRg ol Hieh el & 33T B Bl
SR i = TRl @

JHTITI AGICY, HRd IRBR A B3 TXBRT 3R TR IIGR! BTHI | YR T b ifard -1 fear |
319 b TIaT WieH, 8IS 19 Fiows!, U=, YU digd B Jarai & oIl SMUR g1 oesl ¢ | 38 A I8
TS B T S qhdl & 1o T8 = Heayul § |

JUUT Aeley, 7 39 9 ST HfT HR @I E | SMUYR T BT g3 € | 7.3 IRF FRIg U I Jfget
g TRYel o @1l § W | URT WBR & 1.4 TRI PRIS S0 5 |

HEIcy, 39H UIgadl § | I8 Sfau & ? | B3 AFAIT T&l A GiQU™ o1 a1d $i g ol Afaer
& IMfcHd-21 & ATUR Tg HIA 11 71 § b Wfqe & siféwa-21 a7l |

QS afad &1 T I8! @l fp ST Mrgadt 3113 81 el €, SN 59 I ! ol 1T | 39
3R U 3R Tl B TS fob 3R fooafl b1 Uy T ST 3R Bl HU= ciidh BT dl TP [o1T T HRIS
FUY &1 AT @ T ® | H AR A ot B e=gare ¢ S8R 39 ST & 891 & o §gd Agd
B g, 93-98 A AT M R | YRela St7ar uref @ik T & St g Syl 9 €, 398 gaR
ot o At Trew o B, S Tofie 31 & tsalde 8, 3t it I ot 1S | 59w O fed &bt off sirazadr o,
Y YSTIR WR A I IR A Al St 3 =g 3fean qur fefrea §fear &1 o o San €, s s
3R P 3T T8 a9 81 T § b et 15-20 Tt e QR 81 7718 § | T8t Y 31a 3y Wi g 7, 31y
We ¥ U1 B SRAT | ST 3oyt TTgd a1 3R 2 foh e T SRR B 9 dhis ATl AUDT 96 Jhdl §
| 5T T AT U § o S AT remer 1t SISHR MY | BTed Sa WIS B 7S § b 39 B
& FH BISHR T T | O/ I8 T 81 BISHR I 7Y o Peaid Pl 7 Teb-aRWb] 81 T, 3T 3fd
&1 3hd &l Pedld WA e & | i 59 Ra s gada oxar g | ... (cmaum)

HON. CHAIRPERSON: Please conclude. There are other hon. Members to speak.

st g9 ItaTe : gufa weley, e H el ergH el i | H Rk ue e @1 wwa o | #
T8l Bg W1 & H 39 fod o1 gudA Hra1 § | # At W30 ot & e=gare ¢an fob 3611 del He-id B
HATID T b YR R b W H YSER DI 4 A, Urgadl Hi ol 9 g1, FiYd w0 391
WIYST 3 a1 Uid Iell H SR G/ | Ol HIO 31 50 W3S 8, ST IR A@ YDA T 12-13 R
e St 1. (aur) 39 SMUR f9d ¥ 9gd 981 BT 59 &= 1 SiHdl Bl I |...(STdUT)

HON. CHAIRPERSON: Nothing will go on record.
... (Interruptions)... *

* DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM) : Hon. Chairman Sir, Vanakkam. 1 strongly
oppose the Aadhaar Bill which is against the interests of the people. This Bill is basically unconstitutional.
This is against the Aadhaar related judgement of the Hon. Supreme Court. Therefore this Bill is against the
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interests of the people of this country. This Bill should be either withdrawn or should be referred to a
Parliamentary Standing Committee for complete scrutiny. Hon. Prime Minister Shri Narendra Modi led
Government has invited criticism for not serving the people of this country rather engaged in serving the
interests of the corporate companies. It is a matter of concern that the Bill tries to prove the criticism against
the Government to be true. Hon. Members have already spoken about the provisions of the Bill which are
against the verdict of Hon. Supreme Court. I do not want to list them again. I want to particularly state that
Children shall not be asked to register for Aadhaar mandatorily. Even if they register and when they attain the
age of 18 years, if they wish, they can go out of the Aadhaar eco system. This Bill is also amended to support
this. The Section 3A provides for this Option. It is clearly evident that there is no correlation between what the
Government says and intends to do. Children can enrol themselves with Aadhaar voluntarily and if they attain
18 years of age, if they wish, they can cancel that Aadhaar card. This is how they say. But if you look at the
ground reality, Unique Identification Authority of India (UIDAI) contacts each and every school authority
compulsorily and insisting the students to enrol for Aadhaar. On this particular aspect, the Government
contradicts with what it says and what it intends to do. The Government says something and tries to do
something else. As the Government is making efforts against the verdict of the Hon. Supreme Court, this will
be construed as contempt of court. The Government, which has pledged to uphold the Constitution, should
respect the judgements of the Hon. Supreme Court. I wish to remind that the Government is showing disrespect
to the judgement of the Hon. Supreme Court. As you say that it is not mandatory and children, if they wish, can
cancel their Aadhaar card after attaining the age of 18 years. At the same time, this Government has not
mentioned any alternative. If you say that students may not enrol for Aadhaar, in that case, if need be, what
other identity card they are supposed to show or what identity they should use? This has not been specified in
any part of this Bill. Basically there is no connect between what the Government says and what it intends to do.
This Government is contradicting with itself and which in a way is helping the corporate companies. [ wish to
state that the Government is engaged in giving away the individual rights, individual data and individual
privacy of the people to private companies. This Amendment Bill will in not in any way help to protect the
individual rights, individual data and individual privacy of the people. Therefore I strongly oppose the Bill.
This Bill should be referred to the Parliamentary Standing Committee for complete review. Thank you for this
opportunity. Vanakkam.

*SHRI GIRISH BHALCHANDRA BAPAT (PUNE): I would speak in Marathi, First of all, I would like to
thank our Hon. Minister Shri Ravi Shankar Prasad ji that he has brought a very good amendment Bill in this
House. I was listening to the discussion going on in this House. Few are saying it would breach privacy and
some other said it would help corporate and businessmen. I have due respect for the Hon. Court. This
Government is committed to do justice to everybody. I am witnessing a new world due to bio-metric and
digitalization. This is a revolution never happened before. When I was a minister of PDS department in
Maharashtra cabinet, we would provide foodgrains to the poor people. Now farmers are getting loans easily.
Poor women are provided with LPG gas connections easily. The poor and needy are getting funds transfer to
their accounts easily. It is helping to check corruption as funds get transferred directly to the beneficiaries
accounts. Of course, we will stick to the law. But I am more concerned about the poor people who have to
sleep famished, the tribal students who have got no school uniforms and those who have no access for medical
treatment and medicines. Earlier, crores of public money were siphoned off but now this Aadhaar has curbed
this kind of corruption. If there are drawbacks in the Aadhaar, we would definitely try to correct them.

But, I wish to support this bill wholeheartedly because crores of poor and needy people have been
benefitted due to Aadhaar. Many people commented baselessly on Aadhaar but I always feel that we should
support the common man of this country whose life has been changed just because of Aadhaar. This is the
government of Shri Narendra Modi and we are standing firmly with the poor. Those who are talking against

Aadhaar never opposed emergency imposed in 1977. But today, in the name of corporates and businessmen,
they are opposing it.

We represent the poor, the tribals and the needy students and women
of this country. We are going to create a new history through this

Aadhaar. We will surely take care of the short comings, if any. But it has
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to stay. Hon. Ravi Shankar Prasad ji, you have taken a historic decision.

I welcome this Bill and support it too. Lastly, I have a request for you.

3 TipR SN, ITAAR® 3R MMUR & FHW ﬁwﬁﬁw%mﬁwaww,ww
3 T & IR & SYa, A1 S HITR ST &, S Wit T HTH B 8, PRUCR BT HTH B 8,
IMeE H SfdTad wiaed o 3ar it |@wﬁ$mm$mmémﬁmﬁmm
2 Hadl €, 9 TR 311U &1 & | SMYR & HIEH U 3 & TG A1l &) 7EE B &1 HTH 5 Hel ot B
WBR B, I GHST B & o a8 e 8 | 7 39 fod &1 Ul Hb U1 HIWOr I BT § | 51

f3=<, SR HERIY |

17.15 hrs (Hon. Speaker in the Chair)

3 HEIEy: A v, St 3119 Teh e 3 S8 |

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, under Rule 355, I would like to seek a
clarification from the Minister. The fact is that he has already assured the House during Question Hour that he
is going to bring a Data Protection Bill. Since, this Aadhaar Bill would have to be amended later to be in
conformity with the Data Protection Bill, will the Minister explain why he has brought this Bill before that
one? That is going to be the underpinning based on the Supreme Court judgement of the entire principle and
then this law can follow to be in conformity with the Data Protection Bill.

Thank you, hon. Speaker, Sir.

faftr oz = v, aR w3t auT sAae et ok AT wreanfiet et ¢oft 3 TieR wme): sime
WWwﬁWaﬁ?ﬁ%sﬁvﬁWﬁmm%mﬁm@wtﬁﬁmmlﬁ
e B P aul 9 § A Al THT H1 ISR Ugell IR S § | FS 9999 [l b G& § aH ST g
ﬁmﬁm%mﬁmsﬁs{mﬂsﬂmaﬁ%

3{exef ofl, 3Tl § U §1d 3fa<g HgTl, Jd I8 T 33! 969 3 & I8 H 31l § ol Ue- § g9
DI HAR § dd}dlép[\:ﬂc”%Iﬂ@%ﬁmﬁm%m@ﬁmmﬁ%I_Eﬂzlﬁaﬁ?l
IR FaTd U U, i} fodt oY, f5aadb gaTd # A1, B 91 HIRURCE 8139 82 H I | gt f[a9ar
e TG b g A oft Rith YR & 3 & gaa & oma ¢ iR e cara i 4ei o € | s A @
$O AN a1 T B HA IR & | FHE SR et oft 7 G s gard o T, s gsas A i 3,
&ﬁ%ﬁﬁiﬂﬂaﬁﬂaﬁéﬂwa{aﬁmﬂﬁw%www&ﬂ%ﬁﬂﬂTﬁl
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ofY 3refiv o= e ; 3y R Fewrfe |

oft 3FQ X WIS AT Sremer, T U feted & o |.... (aayT™) A T8 wAt oft A faaR &
3MTUH! S ¢ 3fery & e 81 3 @1 §, 31U 39 91d ! SIS SIfor |

eIy, 315 H @ heHed disl adHT argdl §, g & & B1h! $© FAR®S g g | H it maif
&1 fATgaR IR ¢, Tt T Ugd GHSHI STl © [ 3R 1 52 S99 Ugd § U §1d g1 argdl
&, ot I 3R T &1 fb g1 A A o1 Ta o, 154 TH10 T TRIUT | IR9 41 B9IR HRIS ¥ ¥
fPu 1 275 IR T 7.48 PSS U SEic] H O 3R | ARG 41 IR HRIS SUY V9 fHU | I JHY 7 3R
STeT ], 98 STel 3R Wi s § | 98 STeT | - BH QI = IR BIS, TATSH | 4.23 HRIS TAUISH SaRr=g
&1 Rega e, S toif 4, T8 3MYR & HRUT BT | 2.98 BRIS I BTe NHd fby, 5 Boff 4, AMuR Y
U&g T | Y g U §1d 91U, | TR 41 TR IS SY 94, 8 dl <o U BT U1 T, TS T 49
T | RN 3 RN 151 Bieht 82 A RS oft A g3t are F=r, srest fosan e o & g9 9t 9ia
& T1a A TEt AeTgRT Bl O T fRretar T 3R ol IR ST T | 31T 3% Uhlae | U1 ol &1
Wgﬂs‘l‘cﬁ% | 39! HICH € Id S SHMER BIdT 8 al $S AN bl IR 8l € | 7 T8 & [P
R 81 | AT 7RG HIG! off &1 IRBR SHFGR] ° HH ST | 319 YR SAFGR] P 9gd a3 HIEHH

FE |

eIy, H YR & IR A S 3R a1d I IEal § | YR 7 82 T8 BRI YR PIS 8, H =g fb
TS BT 38 A ToR] § YHEH DI DI B | YA RT g - B HIe g, 1A 8, H T Ad g, TIs
U1 o1 IR U 8 SR IR faroelt &1 8 | 39 o e § - B S, ART wer, AR o, ARy S,
W Afgwd Repls, TR e Rapie, it Ried & gOR1 IS § | gART SRMfcs o1 g2 T ol
& fARm amgfe SR At Sryferat o A== € | 3 &) PR smfee Hed & | DS UM YT M
Sad bl g A SU-T 31 Bt yaferar iR o=t J7ferdt & A== -8 sqa T 8, I8 § BR
I |

gl UTgaxl &1 &1 9gd @I 718 | 37¢fR 919, 33T Hd 3R 3T B o 311 | 3 off 5 39|
AT DI Y |

U 3I&: AT HAT, 3T 3R SHHR d1d BT |

ot I TR YIS TH O WG BT BT A BT | 33T B 3R B & AN Had [ gaA
= T, 1. garg Rig sft &1 = o foran gidn fos a=dig= Rig St &1 SRR A o, dfd= g8
g Sft &1 71 T Hft TS R ST 3 | U8 U ST favu B, 39 Blsd § |

W, ﬁ JTYR ARod Tad DT "\a_cﬁ'l:f 29 Ug gl _§' — No core biometric information collected or
created under this Act shall be shared with anyone for any reason, whatsoever. Hdcld AR Eﬁﬁ’l’m 3R
Siferat & = Ren 7 ora 8 d sFpp 31 S § | 31TS 43 39 8199 &) 9dTd §U SR &1 e
B 8 fob ATHT T8 BRIS SHAUTCH R AW B1d & 3TR 123 B YR T | ¥a 3181 ] 5+ 72 @
3R fyepd A% SR R § | 78 F 3t 76 e Tod, Bis fQfer ot iy sy a oft =6 fpa
qHhll | I8 Rt & HRUTY FHavd G 5, SR TP fgd a1 AP TREM & fod & X1 ol g1 al FHadd
qPhdl & | 3P folU Ugd SATSe Tehel Bl SIS HRAT UT 3R 3§ &I AP aRAT g | A B
FT I 2 3R g1 Sriehic AR MU T | U 919 © - SFR BIE BT IS A ENT, U F3fRae ot o,
316 I BT BIC HRA SR & | H U HT S1sct 1t §, TR 1=t g, A w0t §, o & oft faneit ot
¢ for forelt 1 R I Refts w1 Y IR e oft wrars g1 I 8 3R g2t fiF 9rd &t g &1
qPbdl € | §F1 T8 BT ST g |

TgIey, A IR-GR &8 33 &, GHIH DI B RIATHd IR I8 8, A R 3! farhd s @ g |
AT TR 189, I8 a1d 84 Uga off wat 2 3R 311t ok & Sg1 argan § & 9 &1 siarad =
ST |
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3 P! SFAT A §H BT FH BT AU SRIBR fear g 3R g6 & 991 & IfRIBR &1 uanT
HI A18T | & 3 oA DI WAUH 3R ST & B & €9 § 9gd fa79ar ¥ a1 Ig & 59 Gg1 &
gg Wt 2 & o g STotic Y 35 &R Thd &, 3P YR B! dad Jobd g, gHP! a1 UIR g, Tfe
Eﬁﬂﬁﬂgﬁ%?ﬁmﬂm %:? WWE‘HWW% | T would urge the hon. Members of

this august House not to minimise their power for Heaven’s sake. The people of the country have given them
sovereign power to frame laws. That is their right. They have to understand that.

aadT Tel 3oyl WIed el 9d MU | g9 §gd Ue¥ ¢ 3¢ ¥, F© et ot ot off | H e 39 I
U & TS a5l & HE o 31Ut ae Bl diF daTd o [e18 d¢ Pifvie, 39 IR SIadid B,
I 3 T | & YR & F H Wrsaw R FGHiF HIE o1 STorie ug 8T 7, foraw forar 8-

“The court is also of the opinion that the triple tests laid down in order to judge the
reasonableness of the invasion to privacy has been met. The aadhaar scheme is backed by
statute, that is, the Aadhar Act. It also serves a legitimate state aim which can be discerned from
the introduction of the Act.”

I511 T8l fob UZal & T BT I8 Dis Ioad- ol HIaT g | T, S 9 §7 T, 7 9 3 & Sordle

P 5-6 AR Ul dledl E | T hope Shri Premachandran is listening to me. It says:

“An invasion of life or personal liberty must meet the threefold requirement of law: legality,
which postulates the existence of a law; need, defined in terms of a legitimate state aim; and
proportionality, which ensures a rational nexus between the objects and the means adopted to
achieve them. the legitimate aim of the state would include for instance protecting national
security, preventing an investigating crime, encouraging innovation and the spread of
knowledge, and preventing the dissipation of social welfare benefits.”

The Supreme Court itself had permitted these legitimate state aims for which even privacy could be
invaded if it could be justified. Therefore, I would request the very distinguished Members who are quite
enlightened to understand this aspect of it.

T U ST A 1 far 82 A 9ga YAU A SarT IIgal § | Ugal a1d I8 © b GHiH BIC o1 e
YT {5 TS B T8 Fg $1 AUBR g foh 9 TTY 307 P! 9183 3G 918d § | GOl a1d, GHiF HIe A
el fob 3R S 2T Uae 3R A+ ArsfST Uae H &1 fohaT €, SU! U Ther 3R Tk =t I fban
T | SHDI 3T UGe & BT | U &1 H HIh-H1H STl &1 dledl §, H 9 UIaeT & UgiT, 39 W 9gd

EEll E'&F 8 | I would like hon. Members to kindly listen to what I am saying. First, aadhaar is voluntary in the
case of telephone; aadhaar is voluntary in the case of the Prevention of Money Laundering Act. I will just read

that. Secondly, there is a clear injunction that they cannot store any aadhaar data or biometrics. 37X Clcera||

AP SR TH RIS BT FT BT TN | U §1d St Te@ayqui & fob SAR H1S U § 3R 98 MUR &
ﬁ'l'[{ &mm‘cﬁ%a’rwﬁu@t%mww, WE@% %Q?ﬂ*[‘«’lf‘f%pf'ﬂ | First, it must be backed by a
law of Parliament. Secondly, it must be for a legitimate State objective, AR ﬁiﬂﬂ Gk el | Thirdly, the
UIDAI must be satisfied that privacy and security concerns have been addressed. oId dch g ot :ITs°rE?Iﬁ, dd
d 4 aTaed] 9 TR g1 & | R SR Jad Hedqul a1d & [ 3AR STeR 78l § ot gH farsit 1 aft

gfdg |3:1|5F T8I B | This was being debated repeatedly. The present amendment clearly postulates — section
5 (4) of the Telegraph Act and also the amendment to the Prevention of Money Laundering Act — that they shall
not deny anyone the benefit of this whole scheme in the absence of aadhaar.

W, 3(q # 9gd fdll U IR UG al g, fored Sl f suferat oa et o, 3 foegpar st g1 wget
| TR & aeilol 5 § UG QTR |

“Explanation—For the purposes of this section, voluntary use of the Aadhaar number by way of
authentication means the use of such Aadhaar number only with the informed consent of the
Aadhaar number holder”

W, 3P F1G 3 Tl 6 7 T feram g3 8
“Shall not deny any service to him for refusing to or being unable to undergo authentication.
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W, 3q T el &1 1 Wi g Sar §, i 39t Taf M agags © |

“If, for identification of a person, authentication under clause (a) of sub-section (3) is used,
neither his core biometric information nor the Aadhaar number of the person shall be stored.”

3S H IS 5 UGl B
“The use of the modes of identification under sub-section 3 shall be a voluntary choice of the
person who is sought to be identified and no person shall be denied any service for not having
an Aadhaar number.”

%ﬁ%@ﬁm%ﬁﬁﬁﬁ%ﬁ%ﬁwﬁa@%mﬁ?@%ﬁ&m@%ﬁﬁ
|

3§ 7 3T T &b I T AT 1 AI8dT § | W3a Bl SId DI M ET & | Sol-go! o1d Bl
1G] €, 3R 39 GV S P! ATl 1 YR J G & ol 13H P o1 90 22 H gl MR &
SHUY BT IBTWIE | 68 IS AT Rigdrs & oIy SUHT g R I § | AT Ues ued
Sft 3 U TaTa IS T o 31U ST T 1 B, o oi B et ury g1, TgaRE ¥ gH Ui
& SraTaT a1 1 HIgH Bl SFSTCHS B, oI IRH HTS NG | Al ord U gRm ol B |
H 5~ gaTd goaT g fob A argadl o fiar $R 38 § | 3R 3 & TR o, fore! T fra <t |,
STt TR 1 U e e 381 3, o iR fBrd X8 5, 37! SR $ig IR 8 8, d 3R
YR A YA & fob b ieb Sp1de & UM 311 QT § <ff 3 He & o Al bl o] WM 82 JR
g IHY | 781 3MTAT 8 | T8 §1d A §gd ool ¢ | 7 U §aS [ HIA gy A< WA
1t MU 83 = 1 ot | 7% 3. fAUTT o 80 §OIR T, H S8 AT WIS - IR b & TATE |
3TN X P GTs ARG UTH T=radl § 1A I3y < ¢ | g fefored Rasst § | 3 U7 o1, urquié
§1d €, fedhe ad € 3R 319 Fa 3 UeH R A § | 7T F YR & 1Y 3R 1 BTIET §3HT 82
Uga H ) gAY 98 SR afeat su=r tfe aR & fore 2rer St et off, df v oA bt gt
A gt ot | 39 3 TTd 3T B AR 8, if i H B 3T U MYR S AU B ST © |
AR Sl TRBR BT &1 7 St 8, 3T fore & 9gd fa=5ar I Fa1 Ingem gAR wer Ht off 3 Fel
AT, 2014 H 901 a7 U1 i TRIST & f0 TRBR 8 $7R 2019 BT PR T4l A 715 5, T b
g1 ST R Sedd 31 ¢ | H qHdI g % 9 9edrd I S T bl ORI B 8 1 d gE Bl
FURA B HIRR B | §H d1 T8 918 e A [ SMUR P d 31 Hd, 319 Bl 747 {d &4 ugdl gai
| TR 39 & o 03 T & Bl

The case was filed before we came to power in 2014. Why was the case filed in the Supreme Court
challenging Aadhaar? The first area of challenge was, Aadhaar is being conducted without any

legislative sanction. No law is there. That was the first challenge. 3R H_QEIT'Q' %, e g A g 4l
THR U HAt ot 3 gl UT fob 3@ SThT T SUTRT BT | 311N 313U Slcat ol gl ¢, SRaR g, 3 3,
AN Y, T1obt @ Hit & | IO Ugd ag fohar T fb ST A AT e, @ I @ T,
Ugad B RIAT T | U8 o1 89 AN o WIHA ¢ dl H 39 e Bl fI-15a1 9 S1e™d &1 9 |

The proposed amendment is strictly in compliance with the Supreme Court’s order It is completely
voluntary. The voluntary nature of compliance is based upon the consent of the owner of Aadhaar. The
private entities are exempted from taking any biometrics, Aadhaar Number, etc. and if they do, they can
go to jail and a penalty of Rs.1 crore can also be imposed subsequently.

Therefore, all these safeguards — whereby they are prohibited from violating the regime — have been in
place.

W, O IoI-991 d1d g3 & | TS ot 3t gt 761 & |....(SHaUM) Y=Ad1G | ... (STaUT) SATU ST
STTE Sea o | H 3P g1 TS T|T AT | ...(SAIUT)

U A& ; AT FA Sf, 3119 3R WIS, IeR 7aT |

SHRI RAVI SHANKAR PRASAD: The second part is the ‘right to be forgotten’. I need to compliment the
hon. Member for raising a very interesting issue. But [ would like to gently remind him that the right to be
forgotten is a concept which flows from the data protection laws. Even in the GDPR, the European Union’s
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data protection law, there is such a concept. But we need to also acknowledge that the right to be forgotten is a
concept which is still evolving. The norms are still to be concretised globally.

Now, as far as data protection law is concerned, I wish to assure this House, as I have said earlier, that the
work is in progress. Justice Srikrishna Committee report has come about. The widest consultation had
happened in the country for more than two years. After the report came, we had also put it on website. Now,
some more inter-ministerial consultation is going on. The work is in progress. But let me share my general
view on the data. I am happy that this issue has been raised. Pinaki Ji has raised this issue. We are very clear
that India is fully supportive of data sovereignty of India. India’s data sovereignty needs to be respected clearly
and categorically.

The second point is this. Let the law come, you will see that. The second point is very important. I am very
concerned and keen about it. India - being populated by 1.3 billion people, generating billions of data — must

become a centre of data analytic. W%ﬂ@ﬁm ahiéam“@ﬁm Uch dgd atcft dld _E?f gFhdl %\ﬁﬁ?ﬁ
Y R IR H=A1 U, 89 SR I § SR H1 A1 | ) o1d 31 ¢ & Se1 3raded g
TfeT | 1 o fobht 3aTeh # BIs SR 3Tt 8, 39 STHRI ST HRUI AT 3, SUDT Sl Sfdatadl gl
?IT%Q | 8¢ B INIES E:'\HI an%'E{ |3={mﬂfaﬂr¢fq?féaﬁm$ﬁquaﬁwqém | As I have said earlier,

let me also repeat in this House, there has to be a fine blend....(Interruptions)

SHRIMATI SUPRIYA SADANAND SULE (BARAMATTI): There is no medical information in the Aadhaar.
SHRI RAVI SHANKAR PRASAD: That is a separate chapter altogether. Madam, Aadhaar is separate.

What I am simply saying is that data availability, data utility, data innovation, data privacy, all have to be
worked together and the law will surely respond to that.

Now, two issues were raised by the hon. Member. You are sitting here. I was looking for you there. The
issue raised was about abuse of data by hospitals. ...(Interruptions) Take a light banter.

Hon. Speaker, Sir, I wish to tell her that if any hospital denies medical aid or benefit to a patient in the
absence of Aadhaar, it is not right and fair. The ecosystem of Aadhaar is very clear. [ would urge her that if she
has any specific information, make a complaint to the health department concerned there and also bring the
matter to my notice. I assure you that we will take appropriate measures.

Lastly, today, Aadhaar is being globally feted.

W, TP Tgd 99 3HRD S § - Uit IHR, H GG 1 Bl b BRUT 7eb! UG e | He
said: “The Aadhaar platform in India is something to be really followed globally. The way it is saving public
money is a matter of great appreciation.”

IR, 3T A e P 1Y U 1d IR BT A8 § [ H 319 ¥ HIIg Th a8 Ugd
PHIHTAR Al ST | HFT A TeTHNY 77 U1, 98 B faval H fefergoie &1 +ff ues fawg ot |
1! Tl g, A SBIHT TF 39 o= & ARGl 7 H8 foh 81 SMUYR & IR | gz | fRgw@ H SR
I S TS TG T 7, I §H I AT AEd | |

T 50 gI3Y ¥ Tgd AT I 38 ST b «3MuRe ot =t Gt gf~ar 7 81 W81 8, HRd &1 g
BT &, 3T t 5 TR R WY | e A >R St Ut g WRBR A I8 L= fovar o1 | 39H
3 oft Bt & | GHART HET B I ST =T SATTRT PR &, FaRIy HAT 3MuehT ISR § Afep
Wﬂ]ﬂatﬁ QMg g9 Hdﬂﬁv{g\ﬁil 6\1'11?1T%Q I ‘NW’WWW@% which is bipartisan. Yes, it

was conceived during the regime of Shri Atal Behari Vajpayee.

Now, why was this Ordinance? U‘s’w&aﬁm‘—r—ﬂu HngﬂGﬁﬁ d’>5nl % Iﬁﬂ&lﬁﬁ'ﬂaﬁfam? Hd
g Fd1¢ b PRSI ANl b UTg 3MUR B | TH BIE 3 o d | oot & forw &g faar oik sret afdg &
foTQ 1 <131 Tl -1 89 S1h! ATl 1 BIS 32 1 RIS AT D1 BIS & fob U I8 B0 78] R Ibd | g0
3T B &1 R T8 Sd Tahd | T gHRY Qremor Si-dr, i S wRisl 7 o, 39% fda & fore
SO H 39®! o 3 |
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W, e die v I I8 I8! 9 Ui g1 77 YT, difd1 39 8139 I off $) ¥ 71 | fhd HRUl 9 a8
T T, H S ! g9 g1 Tl HT | TR O S € 6 fob SRl @ %ot | Waer &1 a8 wraur §
{3 3R U BI3Y P IR A U T&1 g3 Y SHHI SIIRT AT S ¢ | SHRU gH ggi R A & | 7 39
qe o dgd EEEGIRETE] dlg’i‘ll, that it is a wholesome amendment in compliance with the Supreme Court
order. It makes Aadhaar voluntary with proper safeguards. I would urge the House f& Casull PP o & Y
3 TR T HX | S BT ATH MSH AT § | 3R H18 Ht 3 et T3 Riserad & fob 03
YR P PRI B 78 2 A B TP TR R HeT | 341 7, B Uiy T o7 &), 1t a7y
SR TR STl & | o U ST Rgw oirer) 3 Rivmad 781 1 2 b 3MUR: A gl R 2 |
‘YR Y B! Bl 81381 ¢ | & g S oMy ot ggf 3 | H 39 SRl I 9gd faTwdr I 8139 3 srdftd
S o U1 S8 A=Y DI QR U Y | 4=9aTG |

SHRI ADHIR RANJAN CHOWDHURY : Sir, I am entitled to the right of reply. Please give me a little
protection.

First of all, I would like to say that you have exhausted all your resources to appropriate the credit of

Aadhaar. 304 TR IR §H A © | SMUP! THT &1 fob §1 YR | UGS g1 & | 319 HY I8 5139 o
&g four & Tre g AT QU gl § | ST fRY A & |.... (UM

oft 3fa < wTg : 37U T AR T 1. (e )
oft 3refiv Io= e : 50 AN A RRga o TR Uga STvae sfAfthe ciawd uride Uoide o1 gRiad

@’Q_].Fﬁ"_m YT | Aadhaar is the brainchild of the UPA Government. Secondly, earlier you said that we should
not reduce Parliament to an Adalat. a{r':rq%ﬁ lﬂﬁﬁ Y 3R 3T lﬁmﬁw%‘m | ETI'@ 3qldd
B | WW&EWW\’ 3rerad o1 fores fopar Iwwg%all legislations are destined to be
scrutinized by our judiciary. Wuﬁuﬁ‘c’ﬁmﬂﬁﬁﬁﬁ% Iqﬁmﬂ'ﬁﬁcﬂﬂﬁ mWﬁqﬁmll
WWaﬁwmﬁuﬂﬂgﬁmﬁqﬁwwmﬁwﬁw ML g P 3 IR-sR T8
fo5 T8 SraTed B A 9ad fadl ST | §H ATl A 3feTad H 8} Saal ¢ | 3110 YR & IR H IRt
TG GE I A A8 8 | T T & b A fareeht g2 =arss gl © | 3 &1 e, 36T | Until a

Government notification is issued, authentication can be done only through Aadhaar number and passport.
However, if an individual does not have a passport, the only verification method will be through Aadhaar
number. Therefore, it may be asked whether this will result in Aadhaar number becoming mandatory for

authentication. T8 &% 3T 78T § f& Whether Aadhar number will become mandatory for authentication or
not. AAFHIA TEI g3 T |

The Bill defines biometric information to include photograph, finger prints and iris scans. Further, it
empowers UIDAI authority to specify other biological information that may be collected. Therefore, UIDAI
can prescribe other categories of biometric information. The question is whether these types of biometric
information which may be collected should be prescribed by Parliament, or whether it should be left to
regulation notified by UIDAL.

TEIGY, TS Tg BEHed HY SR HHAT UST | 37 §1.981 1d e e 8, eH 76l Hed ¢ |
gl SR A UG S | T G T & b SMUR: T 8, GO &), Uaer ) SR 399 B1E quele |
R, TIOTT BHR Y& $T R Y 3MYH! IR-IR T a1 S BT | TAR U& B aRB J ATAH! a1
WWWWW%IG{MWW & IRTITH GUR M7 & | 89 Ugd i Fg g A fb g

g, sﬁ&m@%ﬂﬁtﬁﬁﬁwW% | a{mﬁﬂ;%flﬁw 31re +ft Ser dieawr foa & ferg
ao—a;r AP T TR TR e B9 ST Faft oY Fea ¥ e ST ifaa 8 | e T oft W B % B
3 ST | 3T g1 a1 T &), Afh1 St ot €Y, Taeh = a1 =i | 3119 &1 =18 ga, 9oy &
U TSR Jd HRAT§ |
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SHRI MANISH TEWARI: Hon. Speaker, Sir, I have a specific query. [ would like to draw the attention of the
hon. Minister to Section 57 of the Aadhaar Act. Insofar as it allows the sharing of Aadhaar data with private
entities is concerned, it was struck down by the Supreme Court. Now, you have, through an amendment to the
Telegraph Act and the Prevention of Money Laundering Act, allowed the sharing of the data on a voluntary
basis. My specific question is this. Does the Supreme Court judgement permit sharing of that data even on a
voluntary basis with a private entity? Or, are you, in this amendment Bill, going beyond the Supreme Court
judgement? That is my specific question to the hon. Minister.

SHRI RAVI SHANKAR PRASAD: Hon. Speaker, Sir, I will reply in brief. I stated that you started it. On the
floor of the House, in course of my reply, I said that your Government concretised it, the late Atal Bihari
Vajpayee thought about it. This I will surely say that the people thought that the Narendra Modi Government
will better implement it. Therefore, we have come to power. Be very clear about it.

On the second part, I again say that it is voluntary. As to what Shri Manish Tewari ji said, I would request
him to go through the judgement once again. The circular under the Telegraph Act and the rules of Money
Laundering Act were debated before the Supreme Court and the Supreme Court said that you cannot do it by a
circular or by a rule. It has to be done by a law. Therefore, there is a separate amendment.

Sir, as regards the amendment to clause 4 and 5, I said that there are three injunctions, which are very clear
for an entity also. Firstly, it has to be on a voluntary basis. Secondly, it must be for an objective backed by a
law of Parliament. Thirdly, otherwise it must be for a clearly stated State objective, which is what the Supreme
Court has said, subject to the authority confirming it, the requirement of privacy and security. All these proper
safeguards are there in place. For the other provisions, as I said, the Srikrishna Committee has said, the
authority should be reinforced and all other things are there.

Sir, I would like urge upon this House G & TR HRIS| B ST H 3R’ %?ﬂq?ﬁlq%% | H BT
4t 318 BT fob 9+t 1Y =l U TR 3 HNe b1 UTiRe b |

1. FAfrerTa ga (@ign): sreer o, TRT @Ee 31 3mSR § |
AT e : by Fom & dgd iU WiEe 3 S 82

1. FAfreia ga : 7Eiey, MW 368 WRA & Wiy & dgd § | ol S511 Fel fos Trferarde glia 18T © |
i &1 T T AT 1....(Tau™)

HEHT A : AT S, 319 {09 H §1d 7d HIFTT | 31T IR P AT N |
...(IYH)

ST AT g3 : Aeley, W 368 F1 WiEe-v T8 Heal s &

“For the removal of doubts, it is hereby declared that there shall be no limitation whatever on
the constituent power of Parliament to amend by way of addition, variation or repeal the
provision of this Constitution under this article.”...(Interruptions)

AT Sreaf: 3fa H 4t 3tk Io Hedt GR1 Ugd Hifdftics Hehed I HHT o GHel HAcH o forg gl
g
Y T8 &
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“fdh g GUT IFUTd §RT 2 T, 2019 D TRSATUA YR AR 3= fAfaT (@F=ne) sreameT, 2019
(2019 BT TP 9) FT FARIAGT BT & 17

UdTd 3didhd gl |

AT 3&: UH U8 &

I anurR (fachar ik sra weifafea, ugfaenat $ik Jarsii &1 afedra ufver) sfafam, 2016
BT UMY B YT R dR AW, 1885 T o e fHarur ffFmm, 2002 &7 3R
TNy HA ardl fadae IR faer fearsme 1~

U ¥didd g3 |
HEHT e 3§ GHT [AYTH TR WUSaR foaR ¥ |
ft T1.&. U= |

Clause 2 Amendment of Section 2

SHRI N. K. PREMACHANDRAN (KOLLAM): I beg to move:
“Page 2, line 10,--
after “individual”
insert “after ensuring the protection of right to privacy”. (1)

Page 2, line 11,--
after “sub-section (4) of that section”
insert “,without infringing the right to privacy”. (2)

Page 2, line 15,--
after “entities”
insert “connected to Aadhaar system and bound to protect the right to

privacy”. (3)

Page 2, line 26,--

after “such offline modes”

insert “,without affecting the right to privacy,”.” (4)

HEHTT Sieael: 3@ § ot TH.%. UHae gR1 @S 2 H URgd S S8 1 9 4 B GHT & GHE HAGH &
fo g |

R Td 3Rdipd g3 |

Amendment made:

Page 2, for lines 6 and 7,-- ;
substitute ‘2. In the long title of the Aadhaar (Targeted
Delivery of Financial and other Subsidies, -
Benefits and Services) Act, 2016 (hereafter in
this Part referred to as the principal Act), after -
the words “the Consolidated Fund of India”, the
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words “or the Consolidated Fund of the State”
shall be inserted.’. (35)

(Shri Ravi Shankar Prasad)

W 3eTE: 0% I8 8:
“feb U 2 FUTHNTT faees b1 ST |

YT ¥didpd g3 |
[US 2 YN fadge & Sirs foar i |

Motion Re: Suspension of Rule 80(i)
SHRI RAVI SHANKAR PRASAD: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of
Business in Lok Sabha in so far as it requires that an amendment shall be within the scope of the
Bill and relevant to the subject matter of the clause to which it relates, in its application to the
Government amendment No. 36%* to the Aadhaar and Other Laws (Amendment) Bill, 2019 and
that this amendment may be allowed to be moved.”

HON. SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of
Business in Lok Sabha in so far as it requires that an amendment shall be within the scope of the
Bill and relevant to the subject matter of the clause to which it relates, in its application to the
Government amendment No. 36* to the Aadhaar and Other Laws (Amendment) Bill, 2019 and
that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 2A
Amendment made:

Page 2, after line 7,-
insert “2A. In section 2 of the principal Act, --". (36)

(Shri Ravi Shankar Prasad)
AT 3ee: Y T8 ©:
“fo 71 W@Us 2A fady® A s fear s |1

YT Xdighd g3 |
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1 39U 2A [Aee A WS fear |

Clause 3 Amendment of Section 3
-G 3remed: it Dra= oft, 1 37T (U1 S SHT Hd HR 33 82
SHRI N. K. PREMACHANDRAN: Sir, I am not moving Amendment No. 5 to clause 3.
HEAIT 3e0&: UY T8 3
far Wus 3 fadgs &1 3 aA 1
UdTd Wi g3l |

wus 3 fadae & i fear ma |

Clause 4 Insertion of new section 34
AT 3reged: ot a1 o, &1 31T ST SHSHT Td TR T8 67
SHRI N. K. PREMACHANDRAN : | beg to move:

“Page 2, line 41,--
for “six months”

substitute “one year”. (6)

Page 3, linel,--

after “‘section 7.

insert “or any other provision of this Act”.” (7

HIATT Sreael: 31l H 4t TH.%. Y §RTGUS 4 H T IR GBIT 6 3R 7 1 THT P FHef
HdeH & g IEdg |

URATd 3R pd g3l |

AT 3e&T: U9 I8 3
“fb @US 4 fqdges &1 3T |
YT Xdighd g3 |
TUs 4 fAdge  Sis fear ma |

Clause 5 Amendment of Section 4

AT Sremed - off U, &. Daws, o7 3MTY S SHeY Hd HR 3% &2
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SHRI N. K. PREMACHANDRAN : Sir, in this case, the hon. Minister has read out, — “informed consent™.
So, my amendment is that it should be “informed written consent”. It will be safer. Kindly accept that
amendment,

I beg to move:

Page 3, line 14,--
Jfor “informed”
substitute “written”. (8)

Page 3, linel5,--
for “authentication”
insert by protecting the right to privacy ”. 9)

Page 3, line 32,--
after “place”
insert “only”. (10)

SHRI RAVI SHANKAR PRASAD: Sir, if anyone cannot write, that means he cannot give....(Interruptions)
Therefore, we have taken good care of that....(Interruptions)

AT 3remed : 3 & ft U7, &, g5 RIS 5 T URgd TN T 8 § 10 B JUT & JHE AAGH
& fugdrg |

=M 8 H 10 AT & foIU 1 7T G 3Rdipd g |
AT 3remed : oY SraTgEle 3o, am 3y S Hcy Ja #R 3] &2

SHRI ASADUDDIN OWAISI (HYDERABAD): I beg to move:

Page 3, lines 10 and 11,--

Omit “or in such other form as may be notified, in such manner as may be specified by
regulations”.  (14)

Page 3, linel4,--
For “the informed consent”

substitute  “the free, prior and informed consent ™. (15)

Page 3, for lines 15 to 32,--
Substitute  “(4) The Authority shall not allow any authentication to be performed if it is found
that the requesting entity:

(a) has been registered or has conducted operations for less than
seven years as on the date on which such request is made; or

(b)  employs or has itself contracted with any personnel who
were, or any entity that was, previously penalised or
sentenced to imprisonment for more than three years or has
paid a fine of more than 5000 rupees to a competent
authority under law; or

(c) employs or contracts with personnel who have previously
been found to conduct themselves in a manner that could
result in a breach of privacy of any person; or
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(d) possesses a record of having dealt with private information of
individuals in a manner that is likely to endanger their
privacy; or

(e) 1s subject to pending criminal or regulatory action for non-
compliance with, or violation of any, law in force; or

(f) 1s subject to complaints with respect to non-compliance with
extant standards of data security and privacy.

®)) No entity shall be allowed to perform authentication
unless —
(a) The Authority is satisfied that the requesting entity is

compliant with any standards of privacy and security
specified under the law;

(b) The Authority is satisfied that the requesting entity 1s
permitted to offer authentication services by or under any
law for the time being in force;

(c)  The Authority provides reasons in writing as to why such
authentication is being permitted to perform;

(d) The Authority issues a notice, at least 14 days prior to the
performing of authentication, seeking any objections from
the public if any; and

(e) The Authority has received an undertaking from the
requesting entity, explaining the specific need to require
Aadhaar number for authentication and elaborating why no
alternative mode of authentication was considered by the
requesting entity.

(6) The Central Government shall, by rules, determine whether
requesting entity shall be permitted the use of the actual
Aadhaar number during authentication or only an alternative
virtual identity.

(7) Every requesting entity to whom an authentication request is
made under sub-section (3) shall, for the purposes of
identification, at the first instance offer to wundertake
identification through any valid identification document
issued by or under any law for the time being in force.

(8) No person shall be denied any service solely for refusing to, or
being unable to, under authentication: -

Provided that, for the purposes of this action, “free, prior and
informed consent” is obtained only when all material

53/64



7/9/22, 12:06 PM

information has been provided in an unambiguous and
legible manner.” (16)

AT 3remed : 3d 7 &t SrRAGE N i gRI TS 5 H URd e TBAT 14 ¥ 16 ) U b IHE HAGH
& fu T g |

RN 14 ¥ 16 Ada & U T 7T TYT 3¥didhd gu |
AT 3rehed : <. R YR, 7 319 S sHey Ja R | 82

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, I am just going in the same direction as the
Minister’s assurance that the service is not to be made compulsory by private providers. So, it is very much in
the same direction as the Minister’s Statement. But I will move amendment no. 33 and 34 because private
service providers getting Aadhaar is unconstitutional. So, just remove the word ‘private’ and say ‘any
Government service’, and it is done. Thank you.

I beg to move:

Page 3, lines 31,--
Jfor “any service”
substitute “any government service”. (33)

Page 3, afier line 32, --
insert “Provided that nothing in this section shall provide for mandatory authentication of an

Aadhaar number holder for the provision of any private service or service provided by a private
entity”. (34)

%q!ﬂ‘—ﬂ'qar_in&r:&aﬁﬁwtmt GRIWES 5 W UXqd G TBT 33 3R 34 DI IHT & JHY AdeH P
T@ATE |

TRNEH 33 3R 34 AT & foU 33 U qUT 3dighd gU_|
1T e : UN T8 & :
«ft5 Wg 5 fAdg® 1 3T 17

YRATd icpd 3T |
T3 5 &l fadgs A Sis o T |

Motion Re: Suspension of Rule 80 (i)
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SHRI RAVI SHANKAR PRASAD: Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of

Business in Lok Sabha in so far as it requires that an amendment shall be within the scope of the
Bill and relevant to the subject matter of the clause to which it relates, in its application to the

Government amendment No. 37 to the Aadhaar and Other Laws (Amendment) Bill, 2019 and

that this amendment may be allowed to be moved. ”

HON. SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of

Business in Lok Sabha in so far as it requires that an amendment shall be within the scope of the
Bill and relevant to the subject matter of the clause to which it relates, in its application to the
Government amendment No. 37* to the Aadhaar and Other Laws (Amendment) Bill, 2019 and

that this amendment may be allowed to be moved. ”

The motion was adopted

New Clause 5A
Amendment made:
Page 3, after line 32,-
insert  ‘5A. In section 7 of the principal Act, after the words “the Consolidated Fund of

India”, the words ““or the Consolidated Fund of the State” shall be
inserted.’. (37)

(Shri Ravi Shankar Prasad)
AT w8l : UH T8 8 -
«fo a1 G 5U fadues # g fegr =iy |~
TRId Eld g |
TGS 5T B fadges & S oz

Clause 6 Amendment of Section 8

AT 3remed - ot SrTgel= Siiawll, oam oy S sHey Ja #R 3 &7

oft 3raTgE SNa™t : W, T 39 SricHc &I Jd B T &, FId Ta-He o1 ol Tuie SHSHE &, that goes
against the basic constitutiona{}%r?inciple. An informed consent is not given, U¥, Y gI3YH &I m gg Q_Eﬁ

5 T T HieeTd Y= A &
o U1 BT §:
Uy 4, dfekd 15 9 28 $ ®IH W Faferfad ufawnftd fear s
«6. ol ST BT 4RT 8 H, IUYRT (2) H-

IR TH DI E |
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() TS (@), “Tgafa A HXT Usal & YT “3HR
IS & AT H, STH AT I 3T W HRA B U 8t
JGP! Tl U ST Weg - R forT STE;

(i) TS (@) P uyrq, Hufafad we sid-wiftd fasar s,
sryfa:

TR U8 b SrRIyDdl KT JSTIRIT & HRUT AT S=7YT I,
&fdl, 3rerar yar A Xraaar & HRUT YT =91 a7 fhgl
qebTEt a7 o1 RO SIFITHATA H S adr & JHd H,
fad &1 UgIH & U dH T 1 dTd e U S,
ST deHd U fafd gR srautid fosar S (17)

AT Sremed : T H ot SRAgEH Nadl gRI WS 6 H TR YN TBAT 17 B GUT &b JHE AASH &
fouTEd g |

=M 17 HdGH & fod 1 791 dUT 3Rdichd g3l |
AT e : U TR S -

«f G 6 fadus &1 3T 17

URATd Tighd gl |
TS 6 Pl fadgs A Srs fean m |

Insertion of New Section 8A

Clause 7

AT reaed - o U, &, Dase, &7 319 SHSHCY 0d HR 3B 82
SHRI N. K. PREMACHANDRAN: Sir, [ am moving amendments No. 11, 12, and 13 in which there are two
amendments — “the written consent” as well as “without infringing the right to privacy”.

I beg to move:
Page 4, line 4,--
after “of this section”
insert “without infringing the right to privacy”. (11)

Page 4, line 6,--
for “the consent”
substitute “the written consent ™. (12)

Page 4, line 11,--
after “verification”
insert “without infringing the right to privacy”. (13)

AT el : 3 & f T, &, D= gRI TGS 7§ Uqd IR W=7 11 13 D1 U & JH TdaH
& fouxgdg |

G 11 9 13 T o folu 1 70 g1 3rdicpd U

18.00 hrs
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HIF-T 3HeAE: U% T8 3 [ob:
“fo Tg 7 fadad &1 3T |
U Wlpd gl |
s 7 o e 1 s faar ma |
s 8 7 e B S fomr ma |

gﬁ'—ﬂuam&r: AT TERATUN 3R THT Ht TgHTd 81 dl 39 v & THIM d&F I F1 HIiaTe! g¢l
W |

AP AFHIG HEGH : S 8, 31 § |
A 318 : TS BT IHY f39us U 811 d% ST widr & |

Clause 9 Insertion of new section 234

AT Sremed: o SraTgel SHiawh, T 319 SAvSHE g $R 8 o7
SHRI ASADUDDIN OWAISI: Sir, this amendment is very important because unless and until there is a
public debate on what the Authority is going to decide, it will be a one-sided decision; this will be against the
principle of natural justice. So, I move my amendment.

[ beg to move:

Page 4, after line 30,--

insert “(3) The Authority, prior to issuing directions under

sub-section (1) of this section, shall—

seek approval for the draft directions from the Central
Government in a form prescribed by the Central
Government;

place the drafts of such directions in the public domain

for at least fifteen days prior to their notification; and

provide sufficient opportunity to be heard to any person

who may be impacted by the direction.”. (18)

%q#aaiw&r: 3a H off STl S gRI WS 9 H Uegd WM WA 18 DI THT & THe AdeH &
GAE |

RN e o fou a1 71 9T 3Rdichd g3l |
AN 3remed: ot 3refR o e, @ 3T 3vSHe Ha HR 38 87

SHRI ADHIR RANJAN CHOWDHURY: Sir, my amendment is a small amendment. Regarding intentional
disclosure, in the original Act there is no amendment to the penalty set on such disclosure, but still there is a
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fine of Rs.10,000 only or imprisonment up to three years. So, I move my amendment.
Sir, [ beg to move:
Page 4, after line 39,--
Insert “(3) Where the Authority fails to discharge its functions under
this Act or fails to issue directions at appropriate time, the officers of
the Authority responsible for such failure shall be punished with a fine

which may extend to fifty thousand rupees.”. (28)

A reaed: ofd & ot 3R IO A1 gRT WS 9 B U RN TReAT 28 H GUT & GHE TAGH S
fou TG g |

RN HAalH & foIT 3@ 71 94T SRdlgrd g3l |
AT 3ede : U% U8 § fob:
% @ 9 fatas &1 ST |
R Flepd g3l |
©g 9 D faue 1 Siig foam T |

WS 10 @I fadas A s fear |

Clause 11 Amendment of Section 29
AT 3remed: oY SR IO =esY, T 3y 3MUSHeY Hd $R 38 87
SHRI ADHIR RANJAN CHOWDHURY: Sir, I am not moving amendment nos. 29 and 30.
HEHIG e : U9 T8 ¢ (:
“fb @s 11 fadges &1 si e |

UdTd didhd g3l |
TS 11 DI [999e A Sirs fear 7 |
TS 12 Pl [Aas d s femm T |

Clause 13 Insertion of New Chapter VIA

AT Sremed: ot SrATgE A SNawh, oT 31T SAUSHE 7 B I3 &7
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SHRI ASADUDDIN OWAISI: Sir, | move amendment nos. 19 and 20.

[ beg to move:

Page 6, omit lines 6 to 20,-- (19)

Page 7, for lines 5 to 11,--
Substitute “(2) Every appeal under this section shall be preferred
within a period of forty-five days from the date of the

decision or order appealed against:--

Provided that the Supreme Court may entertain an
appeal after the expiry of the said period of forty-five
days if it is satisfied that a substantial question of law

requires its decision.”. (20)

A 3remed: 3id H ot SRAgEl Siad gRI TS 13 7 URdd TN T-AT 19 3R 20 DI GHT &b JHE
HAGH & U @ g |

MY AdaH & oy 4 T4 94T 3REtdd gu. |
AT T8 : UY T8 ¢ -
% G 13 Qg &1 T |

URATd Ftdd g3l |
WS 13 I fatas A s fear |
WS 14 3R 15 B! fAdus A oig fRu v |

Clause 16 Subsitution of new section for section 40

AT 3reaed: oY SR IO det, a3y 3MUsSHEY Hd $R 38 87
SHRI ADHIR RANJAN CHOWDHURY: Sir, these amendments urge the Government for substitution of the
term from three years to five years and suggesting fifty thousand rupees instead of ten thousand rupees. So, I
move my amendment nos. 31 and 32.

[ beg to move:

Page 7, line 28,--

for “‘three years”

substitute “five years”. 31)
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Page 7, line 29,--

for “‘ten thousand rupees”

substitute “fifty thousand rupees”. (32)

AT 3reaed: 3d 7 #ft 31k IO e gRIWS 16 W Ugd S=NY= W& 31 3R 32 &Y THT B el
HdGH & fou T@ar g |

MY AdeH o oIl T T4 qT 3d1dhd 84 |
T 3remed - Uy U8 |

I G 16 [a9TD H1 3T T |
U1 Xt g3l |
WS 16 @I g A Sis fear 1T |
s 17923 fade d Sis fau T |

Clause 24 Amendment of Section 4 of Act 13 of 1885
UG 3remed: ot SRATge awh, T 3y SAvsHe Jd HR I3 &7

SHRI ASADUDDIN OWAISI : Sir, it is very important to control private companies from not misusing and
exploiting this data. That is why, I move these amendments.

[ beg to move:
Page 8, for lines 41 to 43,--
substitute “(3) Any person who is granted a license under the first
proviso to sub-section (1), shall identify any person to
whom it provides its services by—*. (21)
Page 9, for lines 6 to 15,--
substitute “(d) use of any other modes of identification that are

valid by or under any law for the time being in force.
(4) No person who is granted a license under the first

proviso to sub-section (1), shall use authentication under
clause (a) of sub-section (3), unless he has first attempted
identification through modes of identification under

clauses (b) to (d) of sub-section (3).

(5) The use of modes of identification under sub-section (3)
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shall be a voluntary choice and no person shall be denied

any service for not having an Aadhaar number.”. (22)

Page 9, for lines 19 to 122,--
substitute “(7) The Central Government shall, from time to time,
prescribe such rules as may be necessary to further
strengthen protections and safeguards under this

section.”. (23)

AT Sremed: 3| & ot STge Siiadl gRI TS 24 T TRgd TRMeH T-I1 21 F 23 B GHT & GHE
HAGH & fg T@ar g |

TN AdaH o foId e 7T quT 3didhd U |
1T 3reHed : Uy T8 §
P Tg 24 YIS BT 3T T |

TTd I d g3 |
WS 24 Bl fadges A S fear T |

Clause 25 Insertion of new section 114

AT Sremed - ot SrATgE Sfiawh, T oy SHSHT qd TR T 77
SHRI ASADUDDIN OWAISI : Yes, | am moving my Amendments.
I beg to move:
“Page 9, lines 35 and 36,--
omit *“if the reporting entity is a banking company”. (24)
Page 9, lines 40 and 41,--

Jfor “as may be notified by the Central Government in this behalf”.
substitute “by or under any law for the time being in force”.  (25)

Page 9, for lines 42 to 46,--

substitute  *“(2) No reporting entity shall use authentication under clause (a) of sub-section
(1) to identify any person to whom it provides its services, unless the reporting
entity has, at the first instance, attempted to undertake identification through all
other modes of identification under clauses (b) to (d) of sub-section (1).

(3) The use of modes of identification under sub-section (1) shall be a voluntary
choice of the person who is sought to be identified and no person shall be
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denied any service for not having an Aadhaar number.
(4) If, for identification of a person, authentication under clause (a) of sub-section (1)

is used, neither his core biometric information nor the Aadhaar number of the
person shall be stored.

(5) The Central Government, shall, from time to time, prescribe such rules as may be
necessary to further strengthen protections and safeguards under this section.”.
(26)

Page 10, omit lines 1 to 21.” (27)

AT 3eaed - 3fd & ot SRATgE T I gRT WUS 25 T TR RN WA 24 H 27 D1 U & JHE
HdeH & g IEdig |

RN 24 | 27 HAGH o oIU 3 7T dUT 3rdicpd gUI
HET 3208 : Y T8 ©:
“fop Wug 25 fAdasd w1 3T 17

A9 Hipd g3 |
W|US 25 Pl fAds A Sis foar i |

TUS 26 9 28 fadas A os fau |
[Us |, AT T 3R fadaes &1 g1 9 fadge o oirs few 1 |

AT Sreel : A1 Tt St URdrd & 3 [3eaes gyt S=ifad ol fear g |
ot 3fa iR wTe: Siemel ey, H URdTd HRal g

“fo fatiae gyt wNferd uiiia fear e 1
AT & T Wdd gai:

“fo fa8aes gyt FNferd uiia fearm 1

SHRI N. K. PREMACHANDRAN : Hon. Speaker Sir, [ am coming to the third reading of the Bill. It has its
impact and consequences while the Bill is passed. So, I am not taking much time. The impact is very massive.
So, I would like to seek an assurance from the hon. Minister, whether the Minister will bring the Data
Protection Bill at the earliest so as to protect the interest of the people, so as to protect Right to Privacy.

SHRI RAVI SHANKAR PRASAD: The interests of the people of India are very much protected by the
Aadhaar Act, which is already working very well. People are very happy and as regards the data protection, I
have already said that the work is in progress and surely we will come up.
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The Lok Sabha then adjourned till Eleven of the Clock on

Friday, July 05, 2019/ Aashadha 14, 1941 (Saka)

* The sign + marked above the name of a Member indicates that the Question was actually
asked on the floor of the House by that Member.

* Not recorded.
* Not recorded.
* Not recorded.

* Not recorded.

* English translation of the speech originally delivered in Odia.

# English translation of speech originally delivered in Bengali.

# English translation of the speech originally delivered in Punjabi.

* Treated as laid on the Table.

* English translation of the speech originally delivered in Tamil.

* Not recorded.
* English translation of the speech originally delivered in Tamil.
* Not recorded.

* Not recorded.

* Not recorded.

# English translation of the speech originally delivered in Tamil.
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* English translation of the speech originally delivered in Marathi.
* Vide Amendments list No. 5 circulated on 4.7.2018.

* Vide Amendments list No. 5 circulated on 4.7.2018.
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